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MR. DEPUTY CHAIRMAN: Now, the Budget Railways, 2015-16; Shri Manoj
Sinha may lay it on the Table.

THE BUDGET (RAILWAYS), 2015-16

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): Sir, | beg to lay on the Table, a statement (in English and Hindi) of the
estimated receipts and expenditure of the Government of India, for the year 2015-
16, in respect of Railways.

PAPERS LAID ON THE TABLE — Contd.
MR. DEPUTY CHAIRMAN: You have to lay one more Paper on the Table.
White paper on Indian Railways

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI MANOJ
SINHA): Sir, |lay on the Table, a copy (in English and Hindi) of the "White Paper
on Indian Railways (February, 2015)".

MR. DEPUTY CHAIRMAN: Hon. Members, | want to again announce that
all parties should stick to their allotted time-limit. No. 2, no new names will be ac-
cepted. This has already been announced. Now, the hon. Leader of the House

would like to intervene.

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, before you take up the Motion of

Thanks on President’s Address, | have a submission to make.

MR. DEPUTY CHAIRMAN: | have called the hon. Leader of the House. | will

allow you after that.

MOTION OF THANKS ON PRESIDENT’S ADDRESS — contd.

faea w3, iR SR F3Y; 91 G iR TR #31 3iR WA & W sht
3BT SIcelt): A SYFHTART Sft, #gMied rgufay St 7 Sy rfHmyor g1
{1 & FHET TG &, H I FHAT 4 Glel & ol WSl 5ol §1 Hof W 9 FaH H
9 YUY IR 989 Tl X! © 3R w@rrfde & fob verm @2 8 R 71T St &
g H Sl UTSIY Bl WRBR Fcl I8 8, D 9 HEIH b HIRIPIA 3R IHD]
Al T IR SIH1 yedl BT AR F fewofl gRfl oifdhd U IR 89 319+ 37Taeh!
RIS 3 ATST 7T B S, Al 71 9 A1 H &1 §AT &, T8 4T 37U 37T T
?fGTQﬂTI Have these nine months brought about any basic change?
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The first and the obvious change, if you compare it with the previous five years’
term of UPA-II, is that the word ‘corruption’ is no longer being used in Indian poli-
tics. Nobody is listening to the use of words like ‘scams’, ‘corruption’, which used
to be a matter of daily occurrence, daily debate, occupying media headlines, at least
in the last nine months. ...(Interruptions)...

Nine months ago, there was an environment of economic doom. The world
was writing us off. | am not going to make a detailed reference to this because we
will discuss it in the course of the Budget. But, today, we are back on the global
radar. And not only are we back on the global radar, the world also has now high
expectations from India because other competing and comparable economies are

facing serious challenges.

| was just reading the last issue of The Economist. Its has India on its cover
page. Thetitle is ‘India’s Chance to Fly’. | will only read the first sentence of their re-
port and it says, and | quote, "Emerging markets used to be a beacon of hope in the
world economy, but now they are more often a source of gloom. China’s economy
is slowing. Brazil is mired in stagflation. Russia is in recession, battered by Western
sanctions and the slump in the oil price; South Africa is plagued by inefficiency and
corruption. Amid the disappointment one big emerging market which stands out is

India". This is by far considered one of the most prestigious journals in the world.

Sir, yesterday, the hon. Leader of Opposition, Shri Ghulam Nabi Azad, had
said that you have only changed the name of the schemes. It is not merely the name;
it is the complete substance. Would you only pay lip sympathy to the schemes or
are you willing to take them up on a mission mode? That is the difference. The Jan
Dhan Scheme for financial inclusion is not a change of name. What the UPA did
as a part of financial inclusion was merely ornamental. The basic problem was that
you treated a village as a unit; if a village has access to a business correspondent
or a business correspondent or a bank has access to a village, financial inclusion
is complete. And you didn’t have people opening bank accounts; there were very
few. Now, we had 12.5 crore accounts in 100 days, many of which have money put
in them. And our next challenge will be how to put money into those accounts.

Every State Government, irrespective of the political complexion of the Gov-
ernment, every Chief Minister, elected representatives, MPs, MLAs, all participated
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because we treated a family or an individual as a unit. Every person, every home
in a village, had to be approached. There are States like Kerala where the success

rate is 100 per cent. Every house has been included there.

Now, we all stand committed to federalism, but with the monumental deci-
sion we took a few days ago, pursuant to the recommendations of the Fourteenth
Finance Commission, every State suddenly has found its revenue increased, not
only increase in terms of percentage from 32 to 42, but also towards Panchayats
and Municipalities, towards Disaster Management, etc. The eleven States -- and it
is extremely important — which are revenue-deficit States, are also to be covered

by providing a grant.

And unlike the Congress approach of saying ‘New Delhi sends money’, we
don’t believe that New Delhi sends money to the States. Itis the right of the States.
After all, the money is collected from the States. It is the people living in those
States who contribute taxes. We collect them and we share them with the States.
And, therefore, | found that States which have non-BJP Governments have become
the biggest beneficiaries. And we are not saying this grudgingly. It is the right of
those States, and they will get a chance to grow. Couldn’t this decision have been
taken earlier that the fruits of auction would go to the coal-bearing States? Mr. Bh-
upinder Singh is nodding because sitting there, he has been raising it repeatedly in
this House that we have the coal and, therefore, give us the money. And we had the

courage to say that hundred per cent of the money would go to those States.

If you seriously consider the changing polity, | would urge the hon. Leader of
the Opposition — he is not there; Shri Anand Sharmaji is competent enough to pro-

tect the interests of the Party — to kindly introspect what has happened.

Kindly introspect what has happened. &¢l bz e f 3ma & w1 |
SIRT 8l 89 B & § ORI E, TR AT 3MdI T 3MISR T | SikI 37 &l Bl
Seven State Assembly elections have been held in the last nine months. In Andhra
Pradesh, we know who won! In Telengana, we know who won! In Odisha, we
know who won! So is the case in Maharashtra, Jharkhand, Haryana and Jammu
and Kashmir. We lost Delhi, but we got 33 per cent votes. o f&=1 33 @1 40 X
ST, 42 R T A1 RIS gaet A STt 3mads AT 15T g[adt Sif 99 8, SAToTdd
AN ..(a)..H 21 g, fhhe & a1 €1 99 91 srdiasie, Sl fhdpe # AT
Sl 8, S ifed Repled H 3111 &, 98 I8 2 fob Sl a1 ariRal # SfRT a7t 8,
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the double-duck, the royal duck, as they call it. ST § ¥ 9T 3fie T 9 fqem=
[T H 9T SIRT 27 31R faeell #§ 1 SIRT 81 I8 Ugell aR g {6 $Ig e uret =
e H IR AT T §HAT PR gDl ©, I8 a1 SP WhIR PN 3MUD] UGS
TSl B IRBIAE 1 3R IHDBT I BT GaTT| AT HH I DHH SHBT IAHRIETTT B
SIfSTT fob e ol g3M2 el 3MTSTE AT8d YgTH H3il Sff Bl I8 Felle < 38 o fh

JMYRT YT I T %, you have to be careful of your own people. Well, charity

begins at home. Instead of advising us, please take care of your own house. And
if you have to take care of your own house, | will just recollect, remind you of, a
very interesting line which was a part of the political campaign more than two
decades ago in the United States. This was the famous election where President
Bush was contesting against a newer candidate, Mr. Bill Clinton. In that election,
an independent candidate, Ross Perot, entered the field. He was an industrialist.
He booked the television time, spent a lot of money on advertising and
campaigning, etc. He had a very fine advertising done. And he was using the
discontent against the two at that time, and, therefore, was a negative candidate.
He got about 11 per cent votes or so, the only independent to have got so. So, |
wanted to advise Azad Saheb — he is not here — what that campaign line to the
two main parties was. This is what you can, perhaps, use within your own house
rather than advising us. The campaign line was, "Lead me, follow me or get out of
the way." And, therefore, as far as advising us is concerned, you will recollect that
the Prime Minister spoke in this House in the last session. You wanted him to
come again. He has spoken outside this House also. And the consistent
message has been that the Government is committed to protecting the rights of
every group irrespective of their beliefs, caste or religion. Therefore, there will be
no compromise on that. 3ol Aled 9 Jg ®el & f& ey \_rl'ui-ib_?’ﬂ? H /T PR
®E?2 In fact, he went to the extent of using a word which, in my respectful

submission, was disrespect to the wisdom of the people there.

ORT ST IST &A1 w19 o 81 deft d Gt & sarar Wi fyefl €, Serd
HIHA DI B el &1 TS I el § TWoie 81 S-ai- 8T fb some people
are a red rag as far as State is concerned. 3MY®T mw%ﬁ? 3Tk ¥$ X
ofTST ST XY Yl Y8 =1 SIS A8 31T &1 31U &l BT, "Some people are a

red rag to the Valley." It is true that we have a distinct opinion about the historical

blunders which have been made in relation to the State and | am sure whether the

vision given by Dr. Shyama Prasad Mukherjee was the right one or Panditji’s vision
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was the right one, history will make a judgment on that. The regions have voted

differently and if the regions have voted differently, how is the Government to be

formed? 3 BH Al ¥ X1 ®E &1, Afh1 3% XS X & YRHTET gl &l
1953 ¥ IR AT MU oIy XS X7 a9 Y | AP 91§ g8 ddb BTN Tl Bl
oft, A9l BIhd B B ft| S el Bithd & ol 9, J wifS¥Tse The IR 37
b | FI § MR I i fd S sirerd feran Smgm, o S -HR &
g W ATIHT SCT8T 9T B2 1953 &b 1 1957 b, 1962 &, 1967 &b ATl B
ISEY %ﬁTIT, al how did your party win the elections there? IR SHeaRT &
HfESTAR I B A1 What is unthinkable in the world is that you reject the

nominations of dozens of candidates and get your people elected unanimously.

That’s a part of the history and that was the history you made. Finally, you had to
correct your mistake and enter into an accord, but you never learnt because
without a popular support you wanted to be in power. So you were in power in
the 50s and the 60s without the popular support. 3+ fe=t Tdh AR BT o1,
s A= Ud Ufthsfae A8 &=A1 9l o1 1 7911 derdT o7 {6 I8 AR &t
ARPR el §, I ANHRI B WBR 8l AUDI [ TGN 8, T (&I
BHTR & gRI 918 T8, Fifd STEHT 1T e B JAFART &I SR oY, T8
DT Qﬁﬁuﬁ? DY é?IT ATl So you won four elections like this. dTg T g ESIE
eI BT, ™I gl [+1de] Td g1, Sl ARRSH |IS & S 3 1977 H §a3TT, SHD
918 9 I81 IR A9 i1 1 §5 SiR WIoW AT8d Sild, Al 31U [T =g
I8 & AT el TR Bow A18d dl WRBR FRAT <) 3R 0+ IReR by g+ar
S| 3TTST MMUHT EH 31T ¥ET & b AT ISy giex e 8l What did you do for those
three decades? qT& H UIYeR dlic HHl AYD I &I o7, W TR &b fog
gifarfede weifeafaferd s ot ol 9= 99 STy, O 96 a1 Jded)
ISR § STI8TY; el Hith< a9 SITY, T SHdh A1 Hhex! Irex a9 STiafl|

BRA & 915 W BH WARPR H g, 991 SAFGRI & g1 HRamR i 849
IO ff?%, this is decades of history of the Congress Party as far as Jammu and

Kashmir is concerned. And, now that the people of Jammu region have voted
overwhelmingly for BJP and people in the Valley have voted overwhelmingly for
PDP — some have voted for the National Conference — 31T 3ITA®! Tdhel® & fh
81 TR AR IR WRBR $I 99 Fbd! gl 319 g9R forv o s<f fafa [ufy 8,
cfeh B9 U e H Bl Wt SHMER] 8l Bl sl IR o9 SH-HR 4
IISTUT ST B ARBR 2, 39 R AR BT § FIH SITGT SIS AN
BT, A1 gRaT & Al 3 B8RM, i gfs &9 URGTRIar oY, SHFerRT oY, a1 9
SART 1 U BT 7T IR J3DHR BHA d1d DR DI AR I 319 WY & IR §HHAd H I8,
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QIR I MU 1 B Bl IR T2l 9, I 9 91 B Dl $H1e1Y TIR &,
R BAR Tt TRSFEar off iR &1 S9¢ 1 ff Teedr 9 iR SHHeR 9 a1d
P qhd | Today, history has inflicted a mandate and people have inflicted a

mandate and in that they have said that one party is the largest in the Valley and

the other is the party which is the largest in Jammu. So, either one region is to be
kept out of power altogether, or, this may be a historical opportunity to bring
about a larger national reconciliation in Jammu and Kashmir which would be in the
larger interest of this country. And, therefore, to disrespect the mandate and say
that ‘Red Rags’ have won is not proper. What you did in Kashmir for fifty years is
the root cause of the problem that exists in the State today. Therefore, | would
kindly urge you, while analysing the State with which you have a great attachment,
all of us have a great attachment, to seriously ponder over what has happened in
the last five decades.

IUFHMRT Sfl, B Al @1 7ep ganl g1-dH BIe-Bic ISBRT SHR, Sl
Hol fwa 3T IS B, H S UR 31T €1 Coal Ordinance T f37eh 83111 ST
gPHd ¥ coal blocks T allocation P Bl T&T AT? I e AT Pl BT allocation
PSUs &1 41 g3l 3M1R F77oit &3 o @l i 1 g3l Coal was being allotted to the
public sector undertakings and it was also being allotted to private undertakings.
Private people were getting it by a discretionary mechanism — Screening
Committee. Not a single rupee was paid by any one of them. | would, earnestly,
urge Members from Odisha, Bengal, Jharkhand, Chhattisgarh to consider this.
Coal belonging to those States was being given by an arbitrary/discretionary
mechanism. H ATH &1 oIl - X,Y,Z, and most of those people who were getting
it, their links with you have been established. In fact, an institution of ‘name-
lenders’ and ‘rent-seekers’ joined hands with industrial groups, became partners
and the Screening Committee allotted blocks to them! So, you allocated coal
blocks to private persons and PSUs, but by discretionary mechanism. Sir, hon.
Supreme Court has rightly quashed it. The CAG said that Rs. 1,86,000 crores has
been lost. Your representative said this is presumptive; it is a zero loss theory.
Today, | feel, you condemned the then CAG, but, probably, that Rs. 1,86,000
crores was an understatement. The proof of the pudding is in its eating. After the
judgment, we have brought an Ordinance and what is the Ordinance? The

Ordinance says that everybody has to bid in an auction. 31191 LR Yol, ¥R Ylad
ST g SIS e Efsa R o foran gan 7, o g9 a1 9¢ SR
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5 < @1 e & e, Ed-8mRa & fov aia @1fey, S9a fow JiHa
3iTeRT BT, ST o TS BT, S9dh SR I8 Iyl qrar e & forg ggelt
IR B dal & 99 wigw B iR Raw sffaer grfl, It St 9a &H g™
Eﬁﬁ“ﬂ, he will get coal block, because then he has to supply power at the
cheapest cost. The cost of power is linked to the cost of coal that he gets. So,

this coal block auction has been converted into a reverse auction by which the

subsidy goes to the consumer. ¥RG STt S S %I’@T, ITH {9 Yol b m IESE
& g 9311 Naw oifaer A a1 &9 811, 9631 211 e g9 &al o S U Iy
g, O9- ufegw darar, anfeen, RS, 987 Uy 3R Be 8, 3¢ 91 e
WWW LRSI QﬂETﬂTﬁFPTFlT ff%’, the entire proceeds will go to these

States. This is now pursuant to a judgment of the Supreme Court and somebody

still says, ‘Why have you brought this auction?” And, let me assure my friend
Sitaramji that there is no de-nationalisation. We are not planning to touch Coal
India Limited. The Coal India will remain as it is. As far as private parties are
concerned, private parties were getting it through a discretionary mechanism.
Now, they have to pay in order to get it. That is the only difference and the States
will be richer and you should be happy. You are an elected Member from Bengal

and your State is going to be one of the beneficiaries of this auction.
SHRI P. RAJEEVE (Kerala): Without retrospective effect!

sft 3r6UT Sicell: Th =IoT 3T WfAYl | am just taking an aisle. | don’t
personally disrespect any ideology or otherwise. Finance Commission Eal
recommendations §T§ for revenue-deficit States. And, | would like to take up this
as an issue for a political debate. If you can answer it at some stage, please
answer it. You have States from the North-East which are revenue-deficit. You
have Jammu and Kashmir which is revenue-deficit. You have Uttarakhand which
is revenue-deficit. | am glad even Bihar is no longer a revenue-deficit State.
Himachal Pradesh is no longer revenue-deficit. Amongst the big States, there are

only two States which are revenue-deficit — West Bengal and Kerala.

SHRI JESUDASU SEELAM (Andhra Pradesh): Andhra Pradesh is also a
revenue-deficit State.

SHRIARUN JAITLEY: Andhra Pradesh is a special case because of division. It is
because Hyderabad has gone to Telangana. ... (Interruptions)... ... (Interruptions)...

You are right. There is no dispute with regard to Andhra Pradesh. Sir, Andhra
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Pradesh will be revenue-deficit for a few years and we will support that revenue. You

have suffered because of the division and that will be supported...(Interruptions)...

Please consider this. Why should West Bengal and Kerala be revenue-
deficit when Bihar is not revenue-deficit? Is it something to do with the kind of
policies which historically have been pursued? | think, the time has come to think.
Somebody said, ‘If the economy keeps turning left, nothing is left in the economy.’
And, therefore, the historic legacy which you left behind indicates that amongst the
major States — even States with tribal population such as Chhattisgarh, Odisha,
Jharkhand — why should Kerala, which is socially the best State in the country in

terms of education, health and human resource parameters, be revenue-deficit.

| think, the time has come to think of these — that amongst the major
States, the ideological legacy of policies left behind, this is really the condition. In
mining also it is the same thing. The mining law in this country said on how all

mines are to be allotted. Mines will be allotted on first-come-first served basis.

ST Ugel 3R application & &1, SHH! AIST < &Il 319 ATl GRI g1 H 2015 H
U primitive system &, T HINTY, I[Tec! & ITeTdl S 39 fiFRe & S g,
RTRIdT I8 exploitation HRAT 3R I IRET BUYT IHTCT, T8 Y7 371 75T B,
BV DI, TIDH] STH 7ag Hei

§ ¢ivs & fqwg U= o 4 qd <1 3R 49 319y e =gl A9 Hel fob
"HARAT" DI 95 ATl 39 1ol H ol Ua AEHT SR $ & 91l €, 34 E9R
HRIS TUIT UeTdhe Tl AT 3R 33,587 BRI BT fT ST b1 21 23 TR BRI
BUYYT Bl I H AT 81 b DU bel b el g3l AR TR PR 7 b this
Government is ending MGNREGA. You raised the issue as to why T DI DA 25
SN R ST Qil has a complicated economy. Jd B HUIT Uifthe B I&T &
SRS qISIR H et T STH B 3Tl Are we aware that there was a historical

backlog which the oil companies had? Notwithstanding that, by this reduction, the

oil marketing companies are still have losses of about ¥30,000 crores. 39 J Bl
DI PH 81 IB] 8, AT ATHICT HUT UAT ST PR ] &, I8 B B2 AYH
X TF H 9 technicality BT Hhaex &1 fomar a1 HFd 80 Sier B off, I/
el @RIGT, dd BT 3T 31l el dicd-died $HIFd 60 Slelk TR 31 T51 The

inventory losses are 330,000 crores. These are the companies in which

Government has the majority stake; there are private shareholders; they are listed

companies. Are we going to destroy these companies? Shouldn’t these
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companies factor in some part of the reduction in oil prices to cover up for this
inventory loss? Q%Fq\ﬁ ST T foTaTl We should not grudge the revenue because
A=Y T U fdl Y o 3 8T ST, 98 <27 & [Ty ST 81 379 "HRAT R @Y
BT § AT RG] & I @ BRAT 7, Al g8 UAT1 MM 379 H Yo Haex Bl 76
6, I8 T TSIl BHRM S H oI o {6 I8 U Ahel WA B W@ T
Highways are coming up. The legacy with which we have got the highways’ sector
back is that tender after tender not a single person is applying to build highways.
The banks are not supporting them. The projects have become non-bankable. X
contractor & AT dispute dof X2T Y1l This is the legacy left behind. Now that the
highways sector has to be revived and for revival, public investment is required.
So, we announced that a part of the money which is going into the revenue, via
the route of revenue will go to the construction of highways. So, the Government
starts spending on highways. Once the highways process starts, then you can
tender and the private contractors will also start building up. Notwithstanding that,
eleven times we reduced the prices of petrol and diesel and passed on the benefit
to the consumer. So, that money has to be divided between substantial benefit
that goes to the consumer, and partly the inventory losses are to be recovered,
and, partly, the money has gone into revenue and used for such social purposes
including highway building. Who can grudge this management of the economy?
31 A1 GXPR H A Bs Tl SII&T I8 Bl, AT 9! AT 81l 379 Pl fb
AT PAR Si o1 RS S &1, s GREm @A 814 arell gl I $AR Sff - s
RregRe et =t 1 RS & i

AT PR Sl DI RUIC B HIANLA 3 $FSAT B functioning & He H
g1 How is the FCI going to be subsidized?

# aifom fawy U= &1 § S & land acquisition & IR 3 81 U TR el b
g fhar ORI 8 3R FHIURTH I AGS HRAT 8l STd Yae J1, 71 SRR TH
T8I W HIS[E ©, I 3MId] ARBR 1 39 Y U AR STell- Ja=M 105, IH
AR & T& AT b syl fhue T, el BRI In that Schedule 4, you
put thirteen pieces of legislation including National Highways, railways, coal,

atomic energy, etc., for which land is required AR MU 13 purposes Pl
exempted purposes HIT foram 5= exempted purposes # 9 4l consent ﬂTP&TQ, -
Social Impact Assessment IR A aE Right to Food dTelT consideration RIS
consent BCT é)f, consent ST &1l 3MMTd DI 13 purposes Q@( %, where these
three things, including consent are not required. That is the original Act. e g
B [ b ATl & g1 31 Yded H bdel JATdoT 961 SIfSTTI What did we do?
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it STIRTH R (3= U<T): Th AT P 3feR|

sft 3reur Siee: Udh el P 3| | am glad Shri Jairam is correcting me
because on these facts we are not in dispute. There will be one fact on which you
and | will be seriously in dispute. 31T ®aT fdb Teb ATl P IR SHD! T ST
A 39 13 & 13 Yaed H B8l fh 3R land acquire BT, you will have to pay
twice plus twice solatium, which is four times; plus R&R. So we increased it. So,
admittedly, it is a pro-farmer step that we increased compensation in those

thirteen Acts. Now, those thirteen ...(Interruptions)...

SHRI P. RAJEEVE: We moved the amendment at that time to delete that
Section 105 and Schedule 4.

SHRI ARUN JAITLEY: So that the whole country becomes revenue deficit like
Kerala and West Bengal. If your amendments are accepted, the whole country will

be revenue deficit.
SHRI P. RAJEEVE: Section 105.

SHRI ARUN JAITLEY: | have just told you, what has happened as a result of
your policies. They are paying for it as a result of the legacy you left behind. In
these thirteen areas, admittedly, no consent is required under the UPA Act, no SIA

is required, no food security consideration is required. Total amendment TSI net

2, S 13 @t AT o, I Ut &R 1S 2

F 31U BT SiTsdy, fARIoy wu 9 Y Uit 9 famedt & g, o9 g9d
Pel SITET UTaR H 81 You have been in power five-seven times more than us.

Don’t create an environment in this country where two words ‘infrastructure” and
‘industry” become bad words. And that is what you are doing. ...(Interruptions)...
...(Interruptions)... Please allow me to complete. 3T SERESIENE RS EY
JMYPT infrastructure BT AR ATTHT industry create B P SR B Now, which
are these five purposes? The first purpose is, and that is where your Act was
defective — it was against India’s interest — national security and defence. STIRTH
St 5 <19 I8 Ud< d-14T,he put defence and security as an urgency purpose, but
forgot to put it as an exempted purpose. So, as a result, if Government of India

needs land for defence installations, for nuclear installations, gﬁ qga BEECKIEIE

m%mpurposeﬁﬁﬁ%ﬂﬁ@?ﬁq’\’ﬂﬁm
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R a8 Ul Shg! BRP 70 URAC AN I AT BT TS, Y 39
SART & AIeTd gRde IRHE BT fihv 5 |1t H 3R 98 $clale OX1 81 §5
T ISP AT W FA TSI MR BRI Bl G2 G <=1 g {6 a8 W)
WWWWE‘%% by this hearing. It was a defective piece of legislation. It

was against India’s security interest. That had to be corrected. And, | would urge,
you, to those in your Government, who have handled them — Antony Saheb is
here — the disastrous consequences of following this Act, and the Act says,
"Social Impact Assessment, Right to Food, shall apply when land is acquired for
security and defence". TdSTHICS URYG el 341, Ig Bl fh Arees! WIS &
fore =nfey 8 a1 §9R SR od ISd Sfl, S 9 SITET, 899 W STE]
Igarel 8, Igare & A1 I8 HEl RIcrdrs dRdl § 39¢ IR A 89 o1sT
NI X o |

SHRI' P. RAJEEVE: It was there in the original Bill. ...(Interruptions)...

...(Interruptions)... And Defence Ministry... ... (Interruptions)... ... (Interruptions)...
The Sumitra Mahajan Committee had approved it. ...(Interruptions)...
...(Interruptions)...

MR. DEPUTY CHAIRMAN: Rajeeve, please. ...(Interruptions)...

...(Interruptions)... Rajeeve, please don’t interrupt. ...(Interruptions)...

SHRI ARUN JAITLEY: | will ask my colleague, Shri Manohar Parrikarji to come
with the files and show them to Antony Saheb and Dr. Manmohan Singhji because
they are both aware of it, where our strategic installations have been held up because
of this Act. And you want to simply say, "Oh, we will give them an image that they
are anti-farmer, pro-farmer; the country can suffer in the process". Now, this is the
first purpose.

The second purpose is rural infrastructure. And, here, | have a serious
complaint about my friend, Jairam Ramesh. Safea s DT T HEG RN
SN <1 397 IoTT 6 $9 <1 H B &1 T RM? How will irrigation projects
come up?&ﬁﬁﬁﬁﬂﬁﬁﬁﬁﬂﬁ?mﬁmﬁﬁﬁﬁﬁﬁﬂ?m
DT AHS PR ST &, 199 dAld FHT ST, RS will become exempted. -1
3ITYDT TR DI STl H 371 g TS 9ol AT § [ H I g AIRIAAeA!
QHGIT&FT =gl fopa Irrigation is not an exempted purpose, despite the assurance
given to this House. And, | ask my colleague, Sushmaji, who was the Leader in the

other House, we were all told, and every Member of this House was told that

irrigation is being exempted. ...(Interruptions)...
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THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD) | was told; | was told.

SHRI ARUN JAITLEY: All you did to irrigation was T forsg sRAre wiotae &
T 7 SIA Bl @1 T 981 WX § THOSMS0T0 B STvexd el &Ml That is all you
did. we #3l U AsH IS YT 18T, IAD! S T8l el v
solfaefhee & fore sie w181 el ¥Re J1ed ST ok 989 JRITdd! St 8
T € fh 89 PRURT B Aag B I &1 IR, TR SHRG TR, Xl g I8
HRURS P! 7SE 87 How do you get land for these purposes? TRIRT 9RO RIT
T2 JMID! ST MIRT AT, ) fiesy 3R HRURE Bf 7eg & foly a3 7B
&l affordable housing and housing for poor. Affordable housing P AR ST
800 B ¥ BICT BIAT gl d fdesy T8l 99K, 98 I WRBR &I RHaRI 81 3ATS
65 TRRIC 1T ST <8Td ¥ X8 8, ST ¥ Sl aspirational &, 9 &R H 7T 9184 8,
9TERT & IINTUT BIC IEX g9 78 ¥, S9¢ BIC BX 94 81 Are we going to put
that to a standstill? How will you get land for that? 3R T AR R RIS P AT
2 ST IR HIZUY | M| IEX 6 AN & I df TRR BR Bl Urban people
have houses, good or bad. It is the rural migration for which you lead ‘housing for
poor’. 31TST S0SI0UN0 H YRT 15 TRIC IR Tidhear dl &1 The share in GDP of

agriculture is 15 per cent, and 60 per cent population shares that 15 per cent.

dl 60 WIFET 1T 15 GRS UHT share PR X8 &1 3ITST ATYDI 20-30 IRHC
AN T Ui edR 9§ FdTerds HghadRaT H STeT 8 3iR 3 foly Siied fohye
BT B TS IS 20 ATl b oY U AR 81 A== M SiT, AT I ga Arell
qd < & o AFER I8 €l "Ease of Doing Business" TR If foneft & dad
SITET WY1 B &1, 1 37T §Y | 319 Ife fopdl arer & aafax &l #eil fh
raeT R, IR o, SHIR ©, ifdh S & oy U8el 70 TR BT consent
1, R I8 Y Afshar qR1 81 SR S & iraep! S fefdll & a1 78 et

Are we reaching a stage where industry becomes a bad word? And the last one is

infrastructure where land continues to be owned by the Government. 39 NENE
Al SBRTFR B ) B1 SR SWRTFR dl fUBS Sclldhl H SIT&T 997 8,
ERIASES ﬁ%‘f?ﬁ <7 Mr. Deputy Chairman, this debate is not between rich and
poor, farmer and non-farmer; this is between adding to the poverty of India and

making India poor for the next two decades. May | just take the plea? | read a very
interesting document, and this document, if | am permitted to read, — | can even
place it on the Table — was sent to the hon. Prime Minister at that time in 2012. It

says, | quote, "Prime Minister’s urgent intention is drawn to the serious concerns
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raised by the industry on the Land Acquisition, Rehabilitation, Resettlement Bill,
2011, recommended by the Parliamentary Standing Committee. The Bill in its
present stage will have adverse long-term implications in manufacturing,
industrialisation and urbanisation in India and will be key impediment in the
operationalisation of Delhi-Mumbai Industrial Corridor project, creation of National
Investment and Manufacturing Zone. Since most of the major infrastructure
projects are today being implemented on PPP basis, it is imperative to broaden
the definition of public purpose to include development of NIMZ and industrial
townships under this project. The Bill envisages exclusion of PPP project and
industrial townships and has certain provisions which not only will make the cost
of land exorbitantly high but also make acquisition proceedings willy-nilly
impossible. The insistence of consent of 80 per cent of affected families will
seriously delay acquisition and in many cases halt infrastructure projects. It has
been stipulated that the urgency clause cannot be invoked for industrial
townships, expressways, highways, NIMZ which would lead to delay in land
availability in our infrastructure projects. The imposition of hundred per cent
solatium over and above a multiplier of two will lead to cost spiral impact on land
prices. While the Bill was under examination by the Parliamentary Standing

¢

Committee, the Department had taken these issues up on ‘..such and such
date..’, | had also written to the Chairperson of the Committee and given a
detailed representation how the concerns of the Ministry have not been addressed
in finalisation of the Report which was tabled in Parliament. A legislation of this
nature in the present shape will render key infrastructure projects unviable, slow
down the process of urbanisation completely. The coming years will see an
increased demand for robust urban infrastructure and development of urban
townships which can fuel the net rate of economic growth. The Prime Minister
would like to take a call.” It says everything | am trying to say. The author of this
document is sitting here, Mr. Anand Sharma. Now the other day he got up and
said, “You are anti-farmer because you are doing this.” When this law was being
framed, this is what the UPA Minister had to tell the Prime Minister.

...(Interruptions)...

SHRI' ANAND SHARMA (Rajasthan): Just a minute, Sir. ...(Interruptions)...
...(Interruptions)... | still stand by this. That was a well-considered recommendation
which Mr. Jairam and my Government were fully aware of because these are national

projects, national initiatives whether it is DMIC or National Industrial Manufacturing
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Zone or industrial townships. That is very, very clear. The only concern which
we have is that the social infrastructure definition is not becoming clear, and also
opening a door for the private sector. That is questionable that if you will allow the

private sector, the State cannot acquire for the private sector. That is the issue.

It is not the job of the State to acquire land for the private sector, whether for
the private hospitals or for the private universities. That is not the headache of the
States.

SHRI ARUN JAITLEY: We may come out with various explanations, now. But,
at the end of the day, if | take Mr. Sharma’s explanation, then, henceforth we will
only find nationalized industries running businesses in India because the land cannot

be given to the private sector. | only urge upon you ...(Interruptions)...

SHRIJAIRAMRAMESH:They can buy it. ...(Interruptions)... ... (Interruptions)...
They can buy land. ...(Interruptions)... ... (Interruptions)... This Bill is about the

acquisition of lands. ...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. ...(Interruptions)... ... (Interruptions)...
Okay. ...(Interruptions)... ...(Interruptions)... All right.  ...(Interruptions)...

...(Interruptions)...

SHRI MANI SHANKAR AIYAR (Nominated) : In any law of any country, the
acquisitionfortransfertotheprivatesector...(Interruptions)... ... (Interruptions)... That

is written in the Parliamentary Standing Committee’s Report. ...(Interruptions)...

MR. DEPUTY CHAIRMAN:  Okay. ...(Interruptions)... ... (Interruptions)...

Silence, please. ...(Interruptions)... ... (Interruptions)...

SHRI ARUN JAITLEY: Sir, two interventions have taken place. My friend, Shri
Jairam Ramesh, and | have discussed it in the past also. He will remember this. |
never reproduce our conversations, but | am aware of his argument and | am also
aware of the response that | had given. He says, "buy agricultural land and set up
an industry onit." So, if you want to set up an industry in India, buy agricultural land
and set up an industry. My response then was an agricultural land cannot become
an industrial land. 1t is for the State to decide whether to convert the ‘land use’ or
not. The land itself may not be an agricultural land, it may be a waste land. If the

only way of setting up an industry in India is, first buy lands from the farmers and
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then go to the Chief Minister for the ‘land use’ change — we have seen what has
happened in the last several years — then CLU will be the only industry left in this
country. You know it. You just have to drive across into Gurgaon and you know
what happened in that State. The State survived only on one industry, which was
the CLU — the Change of Land User industry. And, you want to institutionalize it.
| am grateful to Mr. Mani Shankar Aiyar. He permitted me for the last 45 minutes
to speak and came only in the end. He says, " Do not acquire it, let people buy
it." 1, of course, know the difference. But you have thirteen exempted Acts, Mr.
Aiyar, which are all acquisition Acts. They are not buying Acts. You can exempt
13 Acts from ‘consent’; you can exempt 13 Acts from SIA. But, the moment rural
infrastructure is added, housing for poor is added, the whole thing becomes anti-
farmer. The moment ‘irrigation’ is added, it becomes anti-farmer. Therefore, this
entire misguided debate, at some stage, must come to an end. The issue is: Do
we want this country to grow or not? Or, do we want all investments to be diverted
into other countries? Mr. Anand Sharma’s experience is far more than mine. And,
| stand fully in support of the proposal that Mr. Sharma gave to the Prime Minister.
It is my regret that Mr. Jairam Ramesh was more persuasive and he managed to
persuade the Prime Minister. That is all | have to say.

MR. DEPUTY CHAIRMAN: Okay. Thank you. Now, Shri Sitaram Yechury.
SHRI MADHUSUDAN MISTRY: Sir,.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is the problem?

SHRI MADHUSUDAN MISTRY: Sir, | am sorry; yesterday, | was not present.

MR. DEPUTY CHAIRMAN: Okay. Mr. Mistry, you were not present when
your name was called for moving the amendment motion. But now | can allow you.
But it should not be quoted as a precedent. You can move the amendment nos.
(88-100).

SHRI MADHUSUDAN MISTRY (Gujarat): Sir, | move:
88. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about how the Government will
remove the delay in payment of wages to the workers of MGNERGS and also
the widespread corruption in the scheme."
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89. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about how the Government will
provide the low cost housing to each and everybody at affordable prices and
easy instalments and how they will stop the irregularities committed in building

of the houses for poor and the middle class."
Q0. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about how land would be
acquired under the Land Acquisition Rehabilitation and Resettlement Act, and
if the land is not fully used, will it be returned to the original owner and how the
compensation without much hassle will be paid to the farmers and whether the
farmers’ children would ever get the employment in the project for which the

land is acquired by the Government."
91. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about the Government’s
intention towards the scholarship paid to the minority community students
because certain State Governments have taken a view, the scholarship meant
for minority community, its payment is either delayed or the stipend not paid at

all to the students of this community."

92. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about the Government’s effort
to increase the recruitment ratio for the girl child, in view of the shortage of
teachers, the class-rooms and distance to the schools as it is reported that
in some of the areas the children have to swim across the river to go to the

school."

93. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about the spread of the Swine
Flu in the country in which hundreds of people have died and many State
Governments have not even started providing medical treatment to the patients

even in the big cities."
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94. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about the widespread incidence
of custodial deaths and harassment of women even in the police custody not

mention and the measures to stop it."
95. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about the pathetic state of
workers or shramiks reposed amendments to a number of labour laws, are
detrimental to labour’s interest and the policy of hire and fire seems imminent

with the FDI’s investment in number of key sectors."
96. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about legal reform and National
Judicial Appointment Commission and how the Government would stop the
influence of moneyed people in a legal system and also corruption in Courts
and ensure speedy justice to the client as thousands are languishing in jails

because they do not get the speedy justice."
97. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about the fact that maximum
governance minimum government is only a slogan as delay on one project or
another has become culture of the bureaucracy and the individual person has
lost his/her independence as the citizen in the eyes of government machinery

and is working only for a small group of elite of this country."
98. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about the very role of NITI
Aayog."

99. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about how the Government
will bring back the black money and distribute a sum of ¥ 15 lakh to every

citizen." .

100. That at the end of the Motion, the following be added namely:-
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"but regret that the Address does not mention about the illegalities committed
in SEBI and in capital market and also the benefit for inviting FDI in Insurance,
in Defence, in Railways and in other sectors and how the financial sector,
Legislative Reform Commission will act at the time of money scams in the

financial sectors."
101. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about how the labour interest will
be protected while inviting the FDI in Railways and Defence infrastructure."

102. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about how the Government will
invite people into the Smart cities and how it will raise the money to build the
Smart cities."

103. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about how the Government
intends to stop the slow pace of construction of Highways and eradicate the
corruption in building up Highways."

104. That at the end of the Motion, the following be added namely:-

"but regret that the Address does not mention about how it will stop the
loss of transmission of electricity to the consumers and the recovery of losses
by imposition of higher tariff to consumers as the Regulatory Authority has

completely failed to safeguard the interest of electricity consumers."
105. That at the end of the Motion, the following be added namely:-
"but regret that the Address does not mention about the imposition of Excise

Duty every time the international petroleum fuel prices decreased as the
Government should have given more benefit by decreasing the petroleum prices
in view of decrease of diesel prices at the international level whereas it gave
small decrease and at the same time increased the excise duty on it, thereby

recovering money from the people to make huge profit for oil companies. "

106. That at the end of the Motion, the following be added namely:-
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"but regret that the Address does not mention about what exactly the

Government has done on the ground to clean the Ganga."
MR. DEPUTY CHAIRMAN: Okay. Now, Shri Sitaram Yechury.

£t WAR™ AR (e D) < IR, § U gfaen 7 g1 BHR ol i
813 I foTRF ORE &1 STa1q ol 31w & 3IfoTer, &t Yol et aATotie &l faan
3R 91! FATeT IO1Y, 3d IHB] A § dl el e YT X8 STY 3R IHD]
foe1 STame fau &9 gu W €1 I8 9dhd Bl Let us take the Land Acquisition Bill,

Sir.  There are many points that the Leader of the House has made today, which

should have been debated properly and considered. But the Parliamentary
Standing Committee which considered this Bill in detail examined it and the
Chairperson of that Committee is Speaker of the other House today. Let me read
out some of the last points that were made by the Sumitra Mahajan-chaired
Committee. What does it say? This is the Report, Sir. "The Bill defines — one of
the recommendations — ‘infrastructure projects’ to include projects related to the
generation of electricity, telecommunication services, roads, highways, water
supply and other project that may be notified by the Government. The Committee
feels that the Bill gives a wide discretion to the Government in notifying any
infrastructure project and this clause should be deleted." It is the Committee
headed by them. We moved amendments. They supported us then. And this is
the charge, Sir, that | have always been making standing from here, whether the
Leader of the House was the Leader of the Opposition then and when the Leader
of the Opposition today was part of the Government then, we standing from here
have always opposed those things which we considered to be anti-people, anti-
economy and anti-country and we will continue to do that. What does the same
recommendation say, Sir? He was talking about exemptions. What that
recommendation says, | am quoting, Sir. "The Bill exempted 16 existing

legislations.”" At that time, it was 16 but now it has been reduced to 13. "..that
provide for land acquisition. The Committee recommended that no Central Act
should be exempted from the provisions of this Bill and necessary amendments
should be brought in those Acts to bring them on par with this Bill." The
Committee recommended no exemptions. Now, you are extending the list of
exemptions. And those that you have added in the list of exemptions are private
educational institutions and private hospitals. | can go on. Al these

recommendations are there on the website. What the hon. Leader of the House
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today says has been negated by a Committee headed by the Speaker of the other
House today, who then and today as a Member of the ruling BJP was the one who
recommended all this. Now the net result of this fight between -, ﬁ-ﬁ, between
them, is that the country is losing. Hon. Leader, | am sure, has got very
important business to attend, therefore, he is leaving. But anyway, | would only
thank you before you leave for giving us a glimpse at what the Budget will contain.
You have told us what you are going to do and that is up to the Government to
decide whether it is, actually, a violation of the prerogative of the Finance Ministry
or the Cabinet. But, of course, it is left to the Minister. There are many issues that
have been raised, which require to be taken up seriously. He said, "No scams in

"

the first nine months."” In the first five years of the UPA-I Government, there were

Nno scams.

THE MINISTER OF STATE IN THE MINISTRY OF POWER; THE MINISTER
OF STATE IN THE MINISTRY OF COAL; AND THE MINISTER OF STATE IN THE
MINISTRY OF NEW AND RENEWABLE ENERGY (SHRI PIYUSH GOYAL): There

were always scams. ..(Interruptions).. Came out in UPA-Il. ..(Interruptions)..

SHRI SITARAM YECHURY: | agree with the hon. Minister that there were..
..(Interruptions)..

SHRI PIYUSH GOYAL: You were supporting them.

SHRI SITARAM YECHURY:: Sir, | agree with the hon. Minister that these scams
were cooking under UPA-I. They got exposed under UPA-II. Now, what is already
cooking in these nine months under your Government, we will know later. So, do
not say that in nine months, we are clean. Do not make such points where you
spoke of the double duck, cricketing records. But remember, for one of the biggest
cricketing records which Sachin made, he will remain on the record book; others
may be broken. That one record for which he will remain is the maximum number

of times you get out in your nineties, without scoring a century.

Without scoring a century, you get out. ...(nterruptions)...
...(Interruptions)...

AN. HON. MEMBER: What is its meaning?

SHRI SITARAM YECHURY: He was talking about cricketing records. |
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am saying, ‘You are aiming at that record.” You will never complete, and that is
why | say this. Okay. Sir, all the issues that the hon. Leader of the House has
mentioned, let me not go into them. Otherwise, you are very anxious to ring the
bell when | speak. Therefore, | do not want to take up that time. ...(Interruptions)...

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Not when you speak alone; this is for everybody.

SHRI SITARAM YECHURY: The issue is, he has spoken of the Assembly
elections and the victories they had, except in Delhi. Now, Sir, please examine
them properly. The subject here is not ‘“u tu main main or who won who lost.’
Examine the victories that you had. And why? You floated on the anti-incumbency
wave of a non-BJP Government there and with a divided Opposition. Nowhere have
you formed a Government, including at the Centre, with a majority vote. You are
in Government today with 31 per cent of the votes of those who actually went to
poll. Itis not a majority Government. Sixty nine per cent voted against you. Butitis
because of the situation where, riding on anti-incumbency, you won those elections;
and here the anti-incumbency was against the Central Government in Delhi. Then,
very proudly you were saying — of course, humiliating us in the Opposition — that
the whole Opposition can travel in a bus. Somebody quipped in Delhi, ‘the whole
Opposition of the BJP can now travel in an auto rickshaw.” You are reduced to
three. So, please do not discount the democratic verdict of the people. Why things
have happened, please analyse them properly. It is only for the good of the country.
Again | am saying, ‘It is not ‘tu tu main main, who wins who loses.” It is for the
good of the country. So, please understand that. It was either incumbency or a
divided Opposition. These were the two factors. When they don’t happen, there is

no victory, and not only is there ‘no victory’, but there is a big landslide loss also.

On talking about the dispute on Jammu and Kashmir, the Leader of the House
has correctly said that history will decide it. Fine. Let history decide who is right,
who is wrong. | am talking of the history that is being made today. And what is
the history that is being made? Every year we stand up to speak on the Motion
of Thanks to the hon. President of India. This annual exercise is supposed to be
a balance sheet of what the Government has done and what it will do for the next
year. Now we have a peculiar situation. | don’t know whether you — with your
long experience — had such a situation where, instead of a balance sheet, what

the Government wants to do keeps changing every year. What they promised
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in the last President’s Address or what they will do, there is no mention of those
things here. The hon. Leader of the Opposition has mentioned all of them. He has
mentioned all the names of the Schemes — the name changes, that have occurred
for the old schemes. They have come with new names. Fine. Our critique of them
was that everything was concentrated on the Nehru-Gandhi family. Here you will
have Shyama Prasad Mukherjees and Deen Dayal Upadhyays and the Schemes
on their names. They had their set up of names for having the Schemes and they
have their set of names. But the point is, what is the net result for the people of
the country? If you follow the Left, you will be left behind. That is what the hon.
Leader of the House said. He is the one who said this while quoting Margaret
Thatcher — in fact not quoting but actually taking over what she said, ‘It is not the
business of the Government to be in business.” Then, why are you exempting all
these, increasing the list of exemptions. It is not your business to be in business.
So, let the business take care of that. Why are you doing all this for the business?
...(Interruptions)... ... (Interruptions)... That is the point, Sir. Why are you doing it
again for the business? If it is not the business of the Government to be in business,
then why are you doing that? That is where you are promoting their interest. It is
very clear. There is exemption for private educational institutions; exemption for

private hospitals. ...(Interruptions)... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. Mr. Javadekar, please.

...(Interruptions)...

IR, 99 3R STar] uRacie #31d & g 73t (3ft T AEaeav)
ST SS¥ ISl 3RARH Bl & e 87

7t WART™ AR : HRAT & (Y BT I18Y 71 AT SHP IR H ol A<l
Tl UTgC BT B2 UTgdC S RgAfonRed & fofg R 16T & HHIAT & 12
3T I AT 3R IH IYA DI A AoTg 3R I [ZHE § PR TR TR,
S IRE Bl 11 F $O A8l 81, b1 FH I Bl G- TH <7 AT YR b 1=
& AT gaddR 3ol DI U BIAT — Old wine in new bottles and new wine in old

bottles.

That does not really help the people of our country. What is the history that is
being currently made? That is what | wish to draw your attention to and the House’s

attention to, that there is something very drastically wrong in the manner in which
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this Government has begun embarking on this course of taking up the people’s

agenda.

Sir, the first 25 paragraphs of the hon. President’s Address talk about the cultural
heritage of India. Now, who are the people you have mentioned? It is very good
that you have mentioned Shyama Prasad Mukherjee and Deen Dayal Upadhyaya,
but there is no mention of the rich historical legacy that we have inherited, the legacy
that comes down from Gautam Buddha, Mahavir Jain, from the Upanishads and

from all the places and shrines that you all go to.
it BT AASHR: I S AT H 8] (bl ... (GL). ..
it AR A 9 g . (@EuE). ..

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... ... (Interruptions)...
Mr. Javadekar, please don’t interrupt. Let him complete.

it AR IFA: TR, (R g1 P-q, H-H IR IR W& &1 S 1+ 1 [T 3R
B T fhaT? 319 <97 3R <91 & AT & IR H AT, I8! HRT AT T B
...(ATET)....

SHRI P. RAJEEVE: Sir, the lady Minister is chewing gums and making a

running commentary.

MR.DEPUTY CHAIRMAN:Please listen....(Interruptions)...... (Interruptions)...

No cross-talking; please listen.

it MIRT A TATST Arggel Rl B <978 W Y 8| g9 A O B
...(HET)....

MR. DEPUTY CHAIRMAN: Silence please.

37t FaRT AgRY: 379 A SNAT Beaoid IR Tl 1 s Al 39b IR H die,
SIRI TR 3 =4l W1 gl ... (TALTH)....

SHRI P. RAJEEVE: Sir, the lady Minister is chewing gums and making a

running commentary. That is against the decorum of the House.

THE DEPUTY LEADER OF OPPOSITION (SHRI ANAND SHARMA): Sir, in
any case, the Ministers are not supposed to be interrupting when the Leaders in the

Opposition are speaking.
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SHRI P. RAJEEVE: Sir, the lady Minister is chewing gums and making a

running commentary. That is against the decorum of the House.
MR. DEPUTY CHAIRMAN: Please.

SHRI ANAND SHARMA: The Leader of the House was heard with respect.
Therefore, give the same respect to the Leaders in the Opposition also. And if the

Ministers interrupt, that is a reflection on the Government.

MR. DEPUTY CHAIRMAN: Ministers should not interrupt. Nobody should
interrupt, especially the Ministers. ...(Interruptions)... ... (Interruptions)... Silence

please. Let us hear him in silence.

SHRI SITARAM YECHURY: Sir, my point is, this Government has one agenda
for public consumption and one real agenda on which it is actually working. The
agenda for public consumption — what it is doing to the state of the people as far as
the economy is concerned -- | will come to that in the later half of my speech. But
what is the real agenda that is being pursued, Sir? You had the Love Jihads and
Ghar Wapsis and all those statements that were made everywhere. They continue
to be made, on the glory of the Hindu civilization and that the Hindus alone were the
inheritors of this legacy in our country, when nothing can be farther away from the
truth, Sir. | have said this before in this House and | tell you even today, that if you
go by that myopic vision, India, as we know of it, cannot remain. And what were
we asking the Prime Minister last time here? We had asked whether he would take
action against Members of Parliament and Ministers who are making comments
that are inflaming communal passions, which is against the Constitution and against
our IPC. No assurance was given. The hon. Prime Minister went to some function
of a Christian group and then preached tolerance. That is very good, but what
we promised to our people in the Constitution of India is not only tolerance but
we promised equality too. There is not even a mention of the words that people
belonging to other non-Hindu religions will be treated as equal. Now, that is the
real agenda that is being pursued and that is not in the interest of the future of our
country, my country, and our glory. So, all that is being done today is a negation
of that syncretic civilization that evolved and continues to evolve on these lands.
Now, this is a very serious issue that is coming up before us, like the controversy
over Nobel laureate Amartya Sen, the controversy over Mother Teresa, a Nobel

laureate, a Bharat Ratna. These controversies betray a certain lack of commitment
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to democracy. | am sorry to say this, but it is an unfortunate situation where the
Central Government of the day encourages or protects those who are violating our
constitutional provisions with impunity. You have these people going around today,
who keep talking of only Hindus and Hindus as the only inheritors of this civilization.
If you want, | can read out the speeches of the Chief of Rashtriva Swayamsevak

Sangh when he spoke about Mother Teresa. What does he say?

He said, "It is good to work for a cause with selfless intentions. But Mother
Teresa’s work had ulterior motive which was to covert the person who is being
served to Christianity." Then he says on another occasion, "Hindustan is a Hindu
Rashtra which is a fact; we are going ahead with this idea. All Hindus have to be
organized to make this nation great." Please organize Hindus if you want. | am also
a Hindu who is born a Hindu but turned into being a nastik and a Communist. Who

is a Hindu according to you?
MR. DEPUTY CHAIRMAN: Nastik has also a place in Hinduism.

SHRI SITARAM YECHURY:: Precisely, and it is as ancient and | quoted this
earlier to you. Please show some, at least, what the Prime Minister preaches to all

the countrymen, tolerance. Please show some tolerance. If not granting equality,

show some tolerance. ...(Interruptions)... ... (Interruptions)...

MR.  DEPUTY CHAIRMAN:  Please listen. ...(Interruptions)...
...(Interruptions)... Please listen to him. ...(Interruptions)... ... (Interruptions)...
When your chance comes, you can reply. ...(Interruptions)... ... (Interruptions)...

SHRI SITARAM YECHURY: Being in Government does not give you the
prerogative to be the only ones to speak. So, you allow the others to speak and
say their points of view. You may completely disagree. Finally, the people will
decide who is right and who is wrong. But please don’t go on interrupting like this.
In the same vein, the RSS chief continues saying, "This is a favourable time for
the Sangh." So, what is happening today is the unleashing of the unsaid agenda
which is palpable amongst the people. | am not going into the issues of J&K, etc.,
etc., on which we can debate; we have a point of view. But the question is, there
is no time to go into all this. But then, what is the political aim of this? Earlier they
used to charge today’s opposition as saying that the Government is being run by a
remote control from 10 Janpath. Today, the former President of the BJP, currently

the Home Minister, says that there is no question of any remote control; we are
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the same. What did he say at the Hindustan Times Leadership Summit? He said,
"RSS is not an external force. | am from the RSS; the Prime Minister himself is an
RSS volunteer. We are RSS Members from childhood and will remain till we are
alive." ...(Interruptions)... ... (Interruptions)... Clearly, this is an RSS Government.
...(Interruptions)... ... (Interruptions)... You may claim that he is right. Absolutely he
could be right. Don’t claim this dichotomy between fringe elements and the core.
There is no such dichotomy. ...(Interruptions)... ... (Interruptions)... What we and
my friends in the opposition were talking, there is no such thing as fringe and core.

...(Interruptions)... ... (Interruptions)...

3t 999 PAR A (IR dTer): 3T I8l admit HRY b T8 RSS B
TAHE B ... (AET)....

...(Interruptions)... ...(Interruptions)... Sf3Y, ST | ....(@@em™)..... FTRISH ST,
3y 9f3Y ... (ag™)........

7 TI AR A : AT WS, AT ST1e <l el 811 ... (@ae ). .....

SHRI PRAVEEN RASHTRAPAL(GUJARAT): That is why we oppose the RSS.

...(Interruptions)...

it STHUTIRY : Now please. ITCUTA Sit, 3T 43| ... (AQEH).... IS UTA
S, emg 9feul «..(F9GYT)... Please take your seat. ...(Interruptions)...
...(Interruptions)...

SHRI SITARAM YECHURY : Sir, | need your protection. Can | get it?
MR. DEPUTY CHAIRMAN: Silence please. Please proceed.

SHRI SITARAM YECHURY: So, that is why | will come to the agenda for the
people. The President of the BJP himself says 9 ﬂfﬂ'ﬁ W gl The promises
made during elections are FATA! S 3R BWH $9 B BT Bl TIHR has now
taken recourse. J d A &1 H 39 IR I AT 3R H SJHAT DI AXBR & IN H
9 ARG 5 U T HR I &, T 78] PR I &l 32 Py I [HY &1 IRTATH
27 ¥ President of India @& & & BTel &9 DI A & oY BART ARPR UG 2
BTel 1 BT 9T 3?2 I [ ATl ¥l &1 31T 100 &7 1 a1 BITSY, 319 d |
Al 1 g% & 319 aT99 1 A1 8] 7, [d A el A
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3T Ue®l & aR ¥ R-mHgores fda & St fifds = €, S9a! ar] &
B! 91d Pl A F1 Bl T2 AT S Y, GRBR H 37 Y 3R $© 811 3fd I8
H IeICT 81 X1 81 d Fd Al A1 AR, 39 IR H 1 g1l 978 H 3MYI | 379 actually
HaTe FIT 82

What is happening in our country is the worst form of vote-bank politics that
is being played. Consolidate the majority vote bank. How? It is being done by
spreading hatred against the minorities. And, this is the dangerous part - spreading
hatred against the minorities - which the whole world is noticing. Not only we, our
friend, Barack, as we have heard...

MR. DEPUTY CHAIRMAN: Is he your friend?

SHRI SITARAM YECHURY: No, Sir, he is our friend, the Prime Minister’s
friend. Mr. Barack has mentioned twice about this matter. Once it was said that
no, you have misunderstood; nothing like a parting shot. Then, he goes back and
says that this is no parting shot. Then, the next day, the White House issues
another speech of his saying the same thing. So, please understand this. The
world is watching; the people of India are suffering. So, they must rein in this real
agenda of theirs that they are implementing today. That is not in the interest of our
country and the idea of India as we know of it. Yes, | know, once upon a time,
Sangh Sanchalak, Golwalkar, had said that three internal enemies are preventing
RSS from going into forming the Hindu Rashtra. And, who are they? | don’t know
if you still believe in the faith that you are born in, but they are the Muslims, the
Christians and the Communists. Now, these ‘internal enemies’ need to be
eliminated; otherwise, they can’t achieve their purpose. With such hatred, are
they talking about the glory of the Indian civilisation, or, just the Hindu civilisation?
And, what was the glory of this Indian civilisation? We have got our wisdom down
the ages through various texts and sages who have taught us. What does Swami
Vivekananda say? Last time, when | quoted him, | was challenged saying that that
was not a correct quotation. | hope my friend is here. Anyway, he is not here at
the moment. But now, Sir, | quote, "Without the Buddhist Revolution, what would
have delivered the suffering millions of our lower classes from the violent tyrannies
of the influential higher castes?" It is from Swami Vivekananda’s work, Volume 4,
page 462. Then, further, he says, "Mohammedanism came as a message for the
masses. The first message was equality. There is one religion - love. No more

n

question of race, colour or anything else.” Then, what does he say is what was
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being challenged last time when | quoted. | quote, "I see in my mind’s eye the
future perfect India rising out of this chaos and strife, glorious and invincible, with
Vedanta brain and the Islamic body." They talk of the glory of Hindu civilisation.
They talk of making the Bhagavad Gita a national book. Now, what does
Bhagavad Gita say? If they want, | dare them to reject that. | will tell you which
shloka | am quoting from. It is Chapter VII, shioka 21, "Whatever celestial form a
devotee seeks to worship with faith, | stabilise the faith of that particular devotee in
that particular form." They are disregarding all this, disrespecting all this, brushing
aside all this wisdom that has come down and that has kept this country united. |
can quote what Gurudev Rabindranath said. | quote again, "Aryans and non-
Aryans, Dravidians and Chinese, Scythians, Huns, Pathans and Moghuls have all
merged and lost themselves in one body, and that body is India." | mean, what
they are doing is anachronism of the worst order. They are trying to put the clock
back and take India back into a situation of complete strife and anarchy, which
cannot build a prosperous India. Forget building a prosperous India, even what
we have today will be further destroyed. So, Sir, this is the real agenda which they
are following. For that, what do they require - a distortion of science, a distortion
our history. Mpythology replaces history. Theology replaces philosophy. The
Prime Minister says, "What great plastic surgery inventions India had, otherwise
Ganesh, the God who is revered by various people, could not have been created."
Th BT BT RIR Bredx T $EM Y¥ AT ATl Take immaculate conception of
Karna in Mahabharat; it is not only the Christians or Christianity of the Old

Testament that talks of immaculate conception.

We have had that before; it was many centuries earlier. People were flying,
people were going to Mars. Mangalyaan is not anew idea. Mangalyaan is something
that we used to do centuries ago. Even if we suppose that you were doing all that; it is
all *. Suppose you were doing all that, why are you in this state today? Why is it that
our Buddhist culture, Buddhist treasure of art, Buddhist philosophy all to be found
in caves? Why is it not on open ground? ...(Interruptions)... ... (Interruptions)...
It is because Buddhist were actually hunted and ostracized from the society and
moved out of the parameters of this India. ...(Interruptions)... ... (Interruptions)...
They were moved out of the parameters of this India, whether it is to Bhutan or
onwards to Tibet and China, whether it is to South-East Asia, whether it is to South
in Sri Lanka, whether it is to the West until the Taliban destroyed it, whether it is to

*Expunged as ordered by the Chair.
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the Bamiyan, the huge statues of Buddhism. Except for this part, it thrived all over
the world. The message of equality and love was destroyed in our country. What
do they want today to create is exactly the antithesis of what Swami Vivekananda
said in 1893 during a speech to the Parliament of World Religions. What did he say
finally in his speech?

On 11th September, 1893, while concluding his address to the Parliament of
World’s Religions, he said, and, | quote, "If the Parliament of Religions has shown
anything to the world, it is this: That every system has produced men and women
of the most exalted character. In the face of this evidence, if anybody dreams of the
exclusive survival of his own religion and the destruction of the others, | pity him from
the bottom of my heart, and point out to him that upon the banner of every religion
will soon be written in spite of resistance: ‘Help and not fight,” ‘Assimilation and not
Destruction,” ‘Harmony and Peace and not Dissension’."

He said this 120 years ago. Of course, he could not have foreseen that there
will be something like the RSS, which will prevent our country from achieving this.
But this is what he said. The point | am trying to make is please come out with your
open agenda. Don’t give ‘development illusions to the people’ when the pursuit of
the actual agenda is — and, to put it very pithily — to transform or metamorphose a
secular democratic Indian Republic into their version of a rabidly intolerant * Hindu
Rashtra. That is the project, and, that agenda is unfolding in the nine months.

When people jokingly say, 9 ERIR G £33 teT BT %, ar N, Jg ter |
T € T8 gHT 8, Aderd U 3R AaaR § 47 81 gavt =1 39 Yt aRFRUfT H,
Sir, you come to the agenda for the people. While this is something which we
cannot allow, and, | am sure, nobody in India will allow this splintering of this
crucible of human civilisation, and, that is because of these various religions and
various cultures, which have come and mingled.

Now, if we talk of exclusivity, the unity of this country cannot ever be
maintained. Our country can remain united only, and, | underline ‘only’, when you
strengthen the bonds of commonality among the diversity that we have, and, it
cannot be done by imposing uniformity on diversity, and, you are imposing
uniformity. That cannot be allowed, and, that will not be allowed. That is the
conviction that | have today. ...(nterruptions)... ... (Interruptions)... HH-HH

e & PIRTe HRY, G A &

*Expunged as ordered by the chair.
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Sir, kindly look at Paras 44 to 52 of the President’s Address. It is all about
the various promises that were made to the people and the achievement that were

made.

He talks about ‘Make in India’ as though it is a great invention. He announced
‘Make in India” and the next week, the Nokia production facility in Tamil Nadu closed
down. Twenty five thousand of skilled engineers of my youth have been rendered
jobless and on the streets. ‘Make in India’ — the reality is something else from what
the rhetoric is. The reality, if you want to see, is that today you talked about falling
inflation. We heard the Leader of the Opposition. Today he said that we have
reduced ...(Interruptions)... ... (Interruptions)... Leader of the House, sorry. | did
not mean you. Leader of the House. | got so used to it in the last seven years that

its a matter of habit. | am sorry. lIts a slip of tongue.

He talked about the benefits of the international oil prices being passed on
to the people. What is the reality? The reduction in price for the people, that has
been given during these nine months, is ¥ 2.42 paise per litre for petrol and ¥ 2.25
paise per litre for diesel. But, what is the reduction of the cost that occurred due to
international fall in prices? It is ¥ 7.75 paise per litre for petrol and ¥ 7.50 paise per
litre for diesel. So, how much have you given the people? One-third? Less than
that. Less than one-third of the benefit of the fall in oil prices has gone to the people.
And they claim that they have given a lot of benefit to the people! Now, this is the
obfuscation that is happening. The truth of the matter is otherwise and that is what
you have seen in the Delhi elections’ reflecting. Now, the point is that learn from that

and stop this rhetoric.

You talked about ‘Annadaata Sukhibhava’ in para 10 of the President’s
Speech. What is the state of affairs in our agricultural sector? We talk of the Leader
of the House speaking in terms of sixty per cent living on fifteen per cent of the
GDP. If they want to be brought here and create industrialisation, give them jobs.
Very noble idea! But, what is the reality that we are seeing here. In the current
Rabi season, that is going on in Indian agriculture, the cultivated area has reduced
by 5.3 per cent. Farmers are abandoning cultivation. Cultivated area has reduced
by 5.3 per cent — not productivity, nor production. Farmers are leaving your lands
saying that they are no longer productive. Why? Mr. Sharad Pawar was here in

the morning. He is not here now. For three years in a row we caught him here
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when he was in Government. For three years in a row! The increase in minimum
support price has been less than the increase in the cost of production, as estimated
by the Agricultural Prices Bureau. Not by us! So, if you give them a minimum
support price that is below the cost of cultivation, they incur debt and because of
incurring the debt are unable to pay it back and they are committing suicide. After
this Government has come to power, on December 19, | have the access and as
published in media, the Intelligence Bureau (IB), sent a report to this Government
which is marked to the National Security Adviser and the Principal Secretary also.
What does it say? Suicide amongst the farmers is increasing and the reasons: due
to outstanding loans, rising debts, low crop yield etc., etc. ...(Interruptions)...
...(Interruptions)...

37t TS HHOIUTE M ([ORI) : TR, 37T Fel B8 I3 7, olfdh a8 2014
H UESl &I 914 31 S 91 DI 9 <ISH 8 T T

MR.DEPUTY CHAIRMAN: No, please. No,donotinterrupt. ...(Interruptions)...
...(Interruptions)... There is no time. Please do not interrupt. ...(Interruptions)...
...(Interruptions)... Please don’t interrupt.

St AR IR : TR, 3R 317 ARl F &, AN 84 I &1 3R TP 5
RIS &1 STFeRT & AT 95 A< a1 8, cfhd 84 Sl SFeR] 8 3R S BUHR
3111 8, H 98! 91 e g

MR. DEPUTY CHAIRMAN: Yechuryiji, do not get distracted by them.

ot Farm™ ﬁﬂ'\ﬁ 1 g9 YIS BT T gCdl %\r, ‘Spate of Cases of Suicide by
Farmers’ 3fR sﬂff bl Tl %, the main reason is that they are borrowing from

private moneylenders and that is why you have the suicide cases on the rise. 319

DI ¥ 37 [ 3R e fory srew &=, wR?

Then, you have talked about the NREGA. He said that this much of money
has been spent. During the last nine months, according to your own Government’s
report, what is the number of people who are being employed under NREGA? It
fell from 83.7 lakh households to 60.7 lakh in these nine months. Today, you had
the Minister of Finance and the Leader of the House justifying it saying that we have

spent all the money. But, why is there a fall in employment?

| can go on like this. The Government is tom-toming saying that we are the

fastest growing economy in the world.
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SHRI TAPAN KUMAR SEN: Where is the money going then?
SHRI SITARAM YECHURY: That they have to answer.

SHRI TAPAN KUMAR SEN: Where is the money going?

MR. DEPUTY CHAIRMAN: There is no time left. Please sit down.

SHRI SITARAM YECHURY: Sir, they recently changed the base year
calculations for economic statistics. And because of the change in the base year,
they are showing the economy has progressed and we are now the fastest growing
economy in the world. We have outstripped China. But they did not realise, ironically,
that the same change in the base year has also shown the UPA Government in the
last two years with much better record. So, all the election speeches were actually
a complete rhetoric based on wrong facts. Forget that issue. Okay, we are the

fastest growing economy in the world outstripping China. What is the reality, Sir?
MR. DEPUTY CHAIRMAN: Now try to conclude.

SHRI SITARAM YECHURY: How can I, Sir, with all the disruptions? Please

don’t be unfair now.
MR. DEPUTY CHAIRMAN: No, no. | am not unfair. Don’t say that.

SHRI SITARAM YECHURY: The factory output growth slipped down in
December 2014 to 1.7 per cent. The fastest growing economy in the world! Our
factory output growth is 1.7 per cent falling from 3.9 per cent in December last year.
Where are you and what is happening? In the economy today the growth is not taking
place because the people of our country do not have adequate purchasing power
to buy. Whatever little they are earning, either through growing unemployment or
price rise, their disposable incomes are reducing. The net result is, our economy
is not growing because of bottleneck of demand, not bottleneck of supply. This
Government is going on talking of bottleneck of supply, foreign investments and
domestic investments. It says that make them invest more and we will grow. Who
are there to purchase what these investors produce, Sir? If the investors invest to
produce something, somebody has to be there to purchase that. You cannot sell
them in foreign markets because of the global economic crisis and your exports
have fallen by 11.7 per cent. The only place you can sell them is in India. And in

India people’s purchasing power is reducing, so you can’t sell them here. How will
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the economy grow? Will it grow by bringing in greater and greater foreign capital?
They will come here to maximise their profits by exploiting our mineral resources and

our labour.

What needs to be done? | wish the Finance Minister were here to hear this.
What needs to be done is to take policy measures to expand the purchasing power
in the hands of our people. And how can that be done? Not by curtailing public
investment or disinvesting public sector but by increasing your public investments
that can generate new jobs, build the much needed infrastructure and the wages
that the people get will expand the domestic market. What they are doing is the

exact opposite of what is required.

All these issues have been raised about coal sector and he personally
pointed it towards me and said it is not denationalisation. If it is not the
denationalisation of coal sector, then tell me why have you removed the clause?
The end-use clause is not important; you can hand over the coal mining to private
players; and that means that they can use the minerals for commercial sale. Sir, in
reality what is happening is entirely different from the process of privatisation of
coal sector through the back door. It is happening in the name of electricity
generation, fertilizers, etc. You exempted four categories saying private mining is
allowed. Now you want to extend that further. You are undermining or cutting
the branch on which you are sitting. Kalidasa taught us this wisdom long, long
ago. What will happen if you cut the branch on which you are sitting? And that is
precisely what this Government is now aiming at. Therefore, what is being done
to the Indian economy, unfortunately, is that contrary to all that they have been

saying the opposite is happening as far as the people are concerned. The real

promises that they have made to the people fr orew foq o arer €
...(ALT).... 37T & 31 a1l €, 26 $9 &Y BT ....(FAH).... AN, 56 59 @I,
Y TSR ¥ el 81 T ... (FaHH). .. 31d 98 26 39 UR IR I g8T H H7 a1
ol ...(HILTH). ..

What is the meaning of this to the actual youth of our country when we talk of
creating a better India? Unfortunately, | know the constraints of the hon. President
of India. He can only read out what the Cabinet approves and he has probably
read out what the Cabinet has approved. And | hope that the speech of the hon.
President of India does not turn out to be a mini election campaign or manifesto.

What was written last year is totally ignored this year. This year, you have made
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a string of promises. Now, we don’t know what will happen to them. But, the net
result of all this is that the actual conditions of the people are worsening. The actual
conditions of the people are worsening and you have this forked tongue operation
that is happening, with one tongue speaking the rhetoric of development, which is
not being realised, and the other tongue is the real tongue which is wagging. | think
that is where lies a very serious problem of the vision that has been sought to be

portrayed that we will build a better India.

Finally, Sir, | come to the question of Foreign Policy and India’s standing in the
world. You talked of good relations with the neighbours. What is the policy towards
Pakistan? Are we going to talk or not? Are the talks going to take place or not? We
are talking of a strong Government. The Minister of External Affairs has said that
this is a strong Government which cannot be ignored in the world. We were hearing
the accusation against our former Prime Minister. It was said that in the country, he
is maunmohan singh. Abroad, he speaks, but not in the country. And now, in the
nine months, | think our Prime Minister has travelled much more than what he has
done in about four years. There are some countries which are left out. He is doing
that either during the Session or immediately soon after. Fine! You go all over the
world and try to build up your image. But, the question is: Is our Foreign Policy
an independent policy or are we succumbing step by step towards becoming a
subordinate ally of the US imperialism? The reason | say this is what is happening
in the civil nuclear arrangement. They talk of it as an arrangement and what is there
in this arrangement? It is that the supplier will not be liable, that there will be an
insurance policy taken out, etc. But, by whom? It would be by our public sector
insurance companies, not the private ones, where Government owns the equity. It
will be from the public sector insurance companies which will be matched by the
Government and that will be the corpus from which compensation will be given, but
the supplier will not be held responsible at all. This is a complete violation of the
law we passed and this is total surrender to the interest of the American corporates
which is being paraded as something done with national objective in mind. So, with
the neighbours, we do not know what is happening. With the USA and the world,

we do not know what is happening. ...(Time-bell rings)...

Sir, 1 am concluding. Sir, you won’t feel comfortable till you press the bell and |

won’t feel comfortable without hearing the bell. Therefore, Sir, in sum, this is neither
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a balance sheet of the last nine months nor a vision for the future except promises
of election rhetoric. Last time, nine months ago, on this very occasion of the Motion
of Thanks, while concluding, | remember saying that this Government has neither
given a blueprint of what it wants to do nor a 100 or 1,000 days target and now, there
are no targets to measure what they have done. New targets and slogans have
been given. So, this sort of rhetorical Government functioning is not in the interest
of the country and worse, it is against the interest of our people. Therefore, | would
sincerely urge the Government. Sir, we have moved amendments. | sincerely urge
the Government to consider some of these amendments not because you will lose
and we will win. That is not the attitude. The attitude is: Are we going to create a
better India or not? Are we going to say that everybody in my country, irrespective of
which religion he belongs to or an atheist that he is, will find equality, not a benevolent
charity of tolerance. You can be charitable and give tolerance. That is not what is
promised in the modern Indian Republic. What is promised is equality.

Are you giving this equality to all the citizens irrespective of their religious
affiliations? My submission is no. It is getting worse, and this needs to be corrected.
If, unfortunately, the Government doesn’t heed to our point of view, or, opinion,
then, the people will have to teach them a lesson whenever the opportunity comes.
Therefore, Sir, through you, | request the Government to seriously consider some
of these issues, and make necessary corrections in the interest of the country and
the people. Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Mr. A.U. Singh Deo.

SHRI A.U. SINGH DEO (Odisha) : Mr. Deputy Chairman, Sir, it has been
interesting listening to the speeches from both the sides. 3ITFRES Sicall AT8d di
WE YIHR 3 bS] WIed B U Fdic 1 31 11 When John F. Kennedy

took office he commented, "When | got into office the thing that surprised me

most was to find the things were just as bad as we have been saying they were."
8T 9 IS E@ﬁ RES) o Haywire fuel prices, recession, inflation, climatic
conditions, climate change, increasing poverty, class divide were there. g
GADBR MBT oW 6 UeT H3T 1 President’s Address H ®§ Vol fhy, S19-
‘Digital India’, ‘Make in India’, “T&TE 31 ST9-89 JIoHT, w0 YR gAMS] Itis

nice to see that the present Government is giving a direction. But the direction is

only on paper.

[SURHTERE (ST. GATREV SAfea) farediT gv)]
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J By implement g, x| implement Bft, I8 gH <& CI@_‘ | Pal S

%\r, "Destiny belongs to those who believe in the beauty of dreams, and have the
courage to persuade. Don’t stop when you are tired, stop when you have done
it." QIS I SR TR IS AXBR T A8 &1 &H AT 3T SR awil b I8
foheril BTHATT 3R HRIBRI BT 21 FTH DI greater autonomy 1 dgd o+l A
long pending demand 211 “One policy, one size” doesn’t fit for all the States. T
3BT ® TP Centre’s tax devolution T BT 32 TRIIT A 42 TRIC {1 ™1 81 I8
U HHATG Y 8 3R I8 AR IS H B MY, TR F U a1d point out BRAT

q ﬁw‘ f that Odisha and several other States have seen a percentage decrease

in the devolution share under the 14th Finance Commission’s report. Odisha’s
share of percentage has been reduced from 4.78% to 4.64% which is a 0.14 per
cent decrease. H ST %nim, 1?6 IR IR I8 increase calculate Bl
T2 T UE 91 A9 H G TS S W Td I%hds &, ST ST rEfiad <+
1Y, JUIE o1 A1fRq? I st Tt 3 & 18 a1 TE1? § 3MTen Hal § &
TR MR BIg-id A Rex 39®! FIRWIS BRIl ST B special category
State @I dgd fo=t & fonts ot e &n W g T 14th Finance Commission H 3
distinction ®Te™ BT I I8 %, recommend X I8 &1 SI special category
States &1, STTh! R SUH W I8 B faIT SITTT, AT 3P oV T a1 817,
Sl IHas T, I8 B9 e B4 HFReR I ST A2 IR, 984 $O Bal
TR %-Iq'gc'ilrQ\rH P R This really is a matter of great concern for the country.
3T AT, 59 AlCHR Y, IBI U T THE 4T, S Had! ATA ©, "acts of
intolerance that would have shocked Gandhiji". ¥ 3TP AT Udh HhWRIT Yg N&l
E’\"I ST 3METT St BT Ifea IeHe 31T on religious intolerance in this country,
al gu= A St T PET, "My Government will ensure that there is complete
freedom of faith and that everyone has an undeniable right to retain or adopt
religion..." ¥ THST H e ATAT AR Hel 81 &b YR H AT © b 10510910 & T
THOW0 WATEd ¥ BET B, "Ghar Wapsi to go on till conversions are banned." ar
s wTaT # 4 919 B I2 §7 g HAT S U 9 91 2 8, 910970410 b B
A0 FB 3R ST 91 R & 3R S IPE A1Ed ¥ BT S IABT main
organization &, S g€ 7 Al 3 AXE BT I AT & qAT SR AT DI 399
et &1 3 e Fige art ¥, o S T ARy 9 o e & A o
SAD] AT AW IGT gl FTHE S I B TTel FTT TeIT #3401 Sff Ul weHe
T4 €, 3¢ THOYINI0 9IRE $B IR WeHe Td Bl 39D FARWIS & &
SR &1 39 foTT, Mr. Vice-Chairman, | will draw your attention to the Odisha
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Freedom of Religion Bill, passed in 1967 in the State of Odisha. 519 U¥ He 1967 H
ISIT 4 IS+ il o ol g8f P qe=g WAl g {7l o1y &1 ST 19 1, The Odisha
Freedom of Religion Bill — to provide for prohibition of conversion from one
religion to another by the use of force or inducement or by fraudulent means and
for matters incidental thereto. Wﬁ? Statement of Objects and Reasons Y --
"Conversion, in its very process, involves an act of undermining another’s faith.
The process becomes all the more objectionable when this is brought about by
recourse to methods like force, fraud, material inducement and exploitation of
one’s poverty, simplicity and ignorance. Conversions or attempts to convert in the
above manner, besides creating various mal adjustments in social life, also give
rise to problems of law and order. It is, therefore, of importance to provide for
measures to check such activity, which also indirectly impinges on the freedom of

religion."

IE St TId A 81 SSRNAT H 19T IE &1 8 3R YT H301 off 39 Hex §
AT € A1 'eHe T TP The Odisha Freedom of Religion Bill ST Bill ATHR
UH 1 9911 1Y b S WY hae B STaRal a1 B, $9¢ U TaeT 8, d
3R Bl N IR-9R 3T X1 & fb i Y Uit WeHe < /R &, S5 SR Bl
TR IRER A forar 781 8 iR 7 8 o1 & 919 B &1 I8 999 g1 dioT 31T
HIRA & M 81 QX1 g1 <@ R8T 81 RTaep! g #3 Sl 7 3fe” |fed R §
I AT, IRE g & 26 SR H, ATST IBi+ I d19% SThR U1 TeHe fadT 8l
I8 R SeleNd 9RA & oy 984 &1 (e 91d 81 3R 9 #3i1 Sff
Tt HTYUTETST § 7 SIThR 9 A+ & foly 3red &, 1 4 39 IR ¥ 3l o S
BT HY QI 3R G BT

TeIgd, g3 H-Hf Tfae @t a1d a1 o Sl §1 S VN & ofed &
qTferIme H 319+ HTYoT § faReRT 8Ty el o1 fh "My opponents sit in front of me,
my enemy sits behind me." I8 YT UIET & HUR FART fHAT 2411 H ST §
o g #=0 St g% =1ed 781 813 Aol 39! Uil 9§ 36 W1 &, d 45 &, dfha 9
ﬁﬁﬁmﬁ%lW%ﬁWﬁEﬁwg,ﬁWWWexampleéﬁ
AR R 321 SR # 1967 § IH WHI & =g WA 7 I fHAT o1, 377 I A-YY
319 I Ao H IR 3R 30 St Aot v §, BRY

qIgq-IIRHT AT8d, Gl 2-4 FHCH 3R & SIAYI | am touching on topics

which have not been spoken of.

SYFUTE (ST. TR SAfEAT) = 3TqdH Uit & &1 Wi iR B
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Mv g fe g 9=, g9 < ffe ok ¢ R 3 fetha & IR 3 oo ard
E%ﬂ'fﬂ'lﬁ"’l’fl Between 1947 and 1962, the expenditure on defence remained below
2 per cent of the GDP leading to a humiliating debacle in 1962. The outlay for
2013-14 is 1.8 per cent of the GDP. Little has changed today. 34 é%rq, over 70
passes are there in the North-Eastern Section between China and India. Chinese
have 76 roads leading to all 76 passes. We, Sir, have one road going from
Gangtok to Nathula. %, ! 9gd 91 d1oi 8, § I oflse H 81 a1 arsdil 3
g9 WX concentrate T 8T BRA? T Land Act & IR H IR ‘F@TY fafrex
TEd A i1 del, § 99 IR # T IR W R Quel) wewi & 9 g1 a8 g
BR, Tt RSN &l 2, but for internal security, for matters of Armed Forces 3R
S TS IR F Jfeargol fHam S, o o AfRTTG R U DS ifeola= Tel
BT

TR, B T S BIRIST B 60 BOIR ] RERR BId & ! S 35 9 45
ATeT & I & Bl 3_*1? %IK’ mandatory job reservation Tl %\r, Ig e ﬁﬁ@‘)[
A BT I1RU, Ufesrss Agex | ff 191 912U 89R Il Ush "gdbl b B B,
SIfh MR H TERIGT G ORI 3 3BT B IR el ©, 84 949 4l JgTal o1

el

AR, H TaAAaTE DI Al TF HRAT AT H AT Ga§ TaRIeTdIe b HUR Yo
e fHar o, <ifh 8RB ffer ed 1 S9! are 81 fadr, 89R e
B fAf e a8 a9 § 7121 91| &9 S WX MY Half an hour Discussion & feTg
SJT@I Sir, Naxal menace is an important matter of national concern. 9 T gtlﬁ
HY Sft 7 STar9 e f a8 a1 e & 47 7, e 7 WRyus Fi ) 3R g9
< N H ST AT {6 a1 I8 Wieerd ¥ e o fshye @1 &fi? Is it not the problem of

ten to twelve States in the country ‘pan India’? Why should not the Central

Government support the States in payment and reimbursement of SRE funds?
They haven’t given enough helicopters. They haven’t given enough support for
the Naxalites because they treat it as a State problem. This should be treated as a
national problem. 39 S@Wﬁ@miﬂ—d Ef%ﬁl’(’, EREEN HrIara! Bl dII{%QI
AR, ¥ a1mer ffre s S

Sir, the Indian Army gets obsolete equipments and | will tell you how in just
one minute. X, T8X BT Bl BISTATGS] B H 5 AT o &1 Sl u1e] g1 H
TR I B, a8 AR, Aers ok g SIS &I 911t 7 3iR 10 A1er et S
g 3R 519 I% I8 gaguHc, AFHRT IT Wi R UgadT 8, 15 9Tt et ST 2
7 BRI & oy a8 SRguHe foram T B, 98 obsolete B ST &1 9 o1 3T
PHRIATET BITY, 9 3R &I SIT71 SR S &R HagRet T 81 =M=yl
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#H JAMIHT TG < P folQ &=gare <l g

SHRI DEVENDER GOUD T. (Andhra Pradesh): Sir, | thank you for giving me
this opportunity. | rise to thank the President for addressing both the Houses.
The Address shows the direction of this Government. He has done a lot of
exercise on it. Government has taken a lot of initiatives. | really compliment the
Government for accepting the Finance Commission Reports. Decentralisation of
power is very important for this country. TP 1%/1'(’ e dgd 3l %, i T
aeH! faeell § 98HR we are not going to solve the problem. With all my
experience | am telling you that decentralization is the best answer for this.

TgHe | SHIRVE fhaT ¥ 3R Brg-=q HHIE 3 RBHSIT Bl accept fhar &

3fR Central dissolution of funds accept HAT T | My only request to the Prime

Minister is this. | have seen in the newspapers that he has written to the Chief
Ministers that dissolution has taken place in the States. w 7 ?%W
BT~ HRURINT ®, SThI W accept BIAT BT AR bl drsroT di, S
SEEE %, 7T 3R Hed %, because in our State we call it as manaal. In most of

the other parts of the country they call it taluks or municipalities. &l oD 3fH
g &,39P] T AIMRY, IADI URI-3i H1 12| fohdd aRE | uTq-3i dad
g, fra e 9 <oy DI BIAT g1 TE G AT A1EYI We must advise them
because this falls under States. ¥YCCH & \gﬁﬂﬁéc&lﬂ H 37T Bl We must advise
them to give them proper funds because you must realize, JMIPT Jg AT ?ﬂ'%if
b the nearest public representative is the Sarpanch or Pradhan. U8 HERRED
U1 37TGH 7, ST Ufectdr I IS fYefdl 81 3R a8l uT+l 7 311Y, Al IHD! & Al
el & 8, BIs §A%T H1H el gafl dl 1 I 3l &1 dlerd 21 THYAYS], THUIS]
IR w3, B9 T ?g?ﬁ T8 fefd €1 The Gram Pradhan or Municipal Councilors
are the people who are close to the people atﬁga P AoTId I8 21 S Al Bl
(g ST AT 37T ST 9T thed &l &1 That is the fate of the villages. 3iR
faelor § I97d U 314l Bl T8l © 3R I Uiy urad ¥l T8l g1 urad 3iR
Bl ST QNI BT ST =MfEYI Decentralisation is the best solution for the many

problems of this country. You have taken a right direction that in our country ten

percentage of dissolution of Central funds is not a small thing. It is really going to
change the entire country. @gl & X SAIHT & ol USRIR T=oTSl TG | SHD
qTer & A1y Fﬁ fdeloi % I decentralization and dissolution of funds at the
village level must take place. g4 IR Y Qﬁ@ﬂ RIEEI ﬂT%Q IR QUNT, since | was

listening to the Finance Minister’s statement and others, many of the hon.

Members and well experienced personalities of this House are talking about
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reforms in the administration, reforms in the economy. This is not sufficient.
Reforms should be there in all the sectors. Not only in the legal system, reforms
are required but even administrative reforms are required. Rei=y o E!T%R’I
9 g fHdl HHST BT 1 & v T8l 21 59 IR 9gd UGARAISS 88 ©,
dgd AR HHERT ®F Rl & 1 We just go through the reforms. The hon. Law
Minister is here. Since 2010, you have not been giving funds to the Fast Track
Court.

3 <Ry fblngﬂc # fopd= ISt B USHT B2 Fast Track Courts have done
a lot of good work. They have disposed of 32 lakh cases out of 35 lakh cases
referred to them. Now, you have abandoned them! So, you have to think about
it. Not only that, Gram Nyayalayas Act was passed six years ago. How many

Gram Nyayalayas are functioning now? We have to think about it. 39 IR
Rered 3 o 4 T8l &1 9 21 AYD! Arel A1y b a1 ofite Rt ar

q %Q? 3?435 SRR QE 3 31@ g Rwi=y %’, There are so many Reports
submitted by Commissions and Committees. HHSIST BT RIT BT d 2y, you

must think about it. Only economic reforms are not enough for this country, legal

and administrative reforms are equally important. So, you must take into account

all these things. We are giving a lot of emphasis on technology. Just to win an

election TTTATSH DI Yol &I HRAT AMEYI FHSD A & A1 VSRS e &
fTQ CTATSH, 1A 399 & g1 & oY SaTETSIT has to be used. We must think

that technology is for whom; it is for the people. We have to use technology

according to our requirement. You must think about it in that direction. There are
so many reports indicating that 80 per cent of people belong to SC/STs, OBCs
and poor. g AN @NT ArEd @ & STs @I Ulee™ STs Wled HNil, OBCs Bl
UieeTd OBCs Aled Bl This is not the way. Without such people, without their
development, WWWWW,W@WWWWWW#
m'q_d CAKN] %, 3T DhTH hXdl %\r, Fﬁyou must help them. Sir, many problems
are being faced by SC/STs and OBCs. dgd ARY UTeet=T 1 | will give one
example of OBCs, because | was a Member of that Committee. | was under the

impression that 27 per cent reservation, as recommended by the Mandal
Commission, is implemented. But, surprisingly, ﬂ':ﬂ gg HI[H gl f6 #sd
HfeE &t RUIE I 31T 20 ATl gl 11U, still 8-9 per cent, out of 27 per cent, is not
being implemented. gﬁ e RIEkI ﬂTf%K’ 5 ag L) el ?{W ﬁ Xzl %, as

promised by the Government. The entire 27 per cent approved by the
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Government has not been implemented. There are so many Reports by

Commissions. S A $H SfterHe HIAT &, IHD 17 319 3 Ruicd &l g
IR YfGT 3R IS4 W 3T WISCH ellfolyl And, whatever is possible, you do it.
Why | am insisting on this is, instead of wasting time in appointing new
Commissions, ISP 918 SI-dI9 AT dC ‘DX, there are many Reports given by
Commissions pending with the Government. Sir, Government is a continuous
process. Parties may change, but the Government is a continuous process. A
number of Reports are pending. Please go through them. 314 Sk 31@'(’ 3R
X1 & 915 whichever is possible, S99 3R AT &1 df4fthe BIAT &, T S99 9
PO WIETH oY, ITh] SITHS BINTY, IThI 3T DR S8V AR I oy
319 HIRTLT B

AP 1Y B 1Y sideE Re={ ft §1 soiae Rei=d #, | was very
surprised. There are many senior Members here. fpaT Bg UhsT T g2 The

Election Commission officially seized hundreds of crores of rupees. | was

surprised to see such reports in newspapers. In my own State, one ex-Minister’s
car was caught by officials of the Election Commission, IFBT burn B AT B
fpaferT burn & e 8?2 T 125 crores officially seized from all parties but no
cases have been registered! BH EIEEEGS %\f, How many poor people are

coming here? Political parties are asking...

9 SR H WS & 81 a1 foha1 31 @9 o3 812 9 BRIS @d B
gI? 7YY g9 P ]%I'Q foa™ hundreds of crores W@d ®RA 817 3MTSTdhd Al I8
PEN g T foa=1 U1 @d &= 811 s this the qualification? The Constitutional
makersﬁﬁ@ﬁ%ﬂ??%@ﬂ%ﬂ?%ﬂqﬂm% It is really a
surprising thing that many people are spending a lot of money on elections.
sﬁ—CFQFf PSP 1%'1'2’ Election Commission is working; they are catching the
wrongdoers. Surprisingly, GiRRIR ars‘ Kl CS N Jbhs TV Half of the
amount is from my own State. 31T%f g9 H B they caught ¥ 125 crores from all
different candidates. This money caught is official. Unofficially fopd=T T § 8iR
for T 3TRg Hardhr ATt 1 fora, I8 df 91 781 FHhd; but, these are all many
of the important reports you must go through. Sir, R TUdh HEEE %’, there
are two things; the first thing is that the money is playing a very important role, the
second thing is that B UifeTicdel UTEIST GRI SIRIRER & AT, On this also we

must think on how to change the political system.

Sir, | don’t want to take much time. | would like to compliment this
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Government for the initiatives they have taken. They have taken a lot of initiatives.
3 initiatives ®T continue & U S AT B A1 you must take the views of the
Opposition parties also seriously. Apprehensions NERIKIRIESED qss ¥ '3»', we

must try to remove them from the public mind. We should think on all these.

| once again compliment the President for making an Address. Thank you very
much.

SHRI' H.K. DUA (Nominated): Mr. Vice-Chairman, Sir, thank you. | intend
to speak on the President’s Address, on the aspects which have been neglected
by the House, that is, on foreign policy and security areas while there has been
emphasis on domestic situation and economy.

Sir, we, as a nation, are given to under-estimate ourselves and some sort of
cynicism also develops because of that in our capability. The fact is, in 67 years, we
have emerged as a big powerful nation. The vision of the Founders of the Republic
in the initial years and investment in the country,—I am talking about the capital
investment and investment in foreign policy. We have been having a sort of national
consensus on foreign policy. This can’t be changed by any Government in power.
Years ago, we were considered as a poor country and then became, for years,
a developing country; and now, we are called the emerging economy. That is
the change that has happened—the emerging economy to be guided by aspirant
classes, etc., etc. Three economies are going to matter—the U.S., China and
India—whatever the order may be. On one question, the consensus has emerged
among all the parties that India should emerge as a major economic, political and
nuclear power of the 21st century. There is no difference among the political parties,
irrespective of their persuasion and dispensation. But, what is not realized is what it
requires to be a big nation. That is not understood wisely. It requires considerable
economic strength. It requires considerable military strength. And it also requires
considerable national unity, national cohesion. On the last front, particularly, there
have been some disturbing trends and they need to be checked as urgently as
possible.

If there is no national cohesion, there would not be national unity, and
whatever strength you may get by economic development, by this strategy or that
strategy or whatever the military strength you have by acquiring more weapons or
manufacturing more weapons, national unity will be disturbed. We will be wasting
our energy on social tensions, which are not being attended to. We also require a
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few years of total peace around us in the neighbourhood. Look at Chinese. After
Deng Xiaoping — not that | am a great follower of other peoples’ example, we have
to live by our own judgement and our own situation — they decided not to have too
many tensions and concentrate on economic development, concentrate on social
development, whatever the results may be, it has paid dividends to them. We also
need to attend to serious problems like lack of social cohesion at the moment and
these disturbing trends. | think they should be curbed immediately, otherwise,
they can go out of hands. If you do not have those, that national unity behind this
economic, political and nuclear strength, you will not achieve the aim of emerging as
a major power of 21st century. And it is time we don’t waste, we should realise that
we do not have much time to waste; otherwise, others will overtake us. It was good
idea on the part of Prime Minister to have invited Prime Ministers of neighbouring
countries to his Swearing-in Ceremony. Except for Pakistan, other areas have not
been disturbed. Pakistan’s Nawaz Sharif could not deliver because, on one side, he
has terrorists, and, on the other side, he has Army rule; but we should understand
that situation, and | think the Foreign Secretary’s proposed visit to Pakistan should
be supported by considerable political will so that the process of peace around, in
our neighbourhood, should be supported. But, | am afraid, with other countries
in the neighbourhood, we have not followed-up the promise of the Swearing-in
Ceremony. Prime Minister did go to Bhutan; he did go to Nepal; he could not go
second time; Minister of External Affairs visited Dhaka and China also, and visits
have taken place. Japanese came, Chinese came, Obama came, Putin come, but
they needed to be followed-up. Particularly, in the neighbourhood, | suppose, there
is no follow-up with Nepal, not much follow-up with Bhutan; possibly, we think, we
don’t need to follow-up anything there; that may not be so. With Bangladesh, two
issues are pending, which | thought, is our responsibility to sort them out. One is
Teesta Waters- a deal done. That is the latest phrase which we have heard. A deal
done, but we have not seen through it because we could not reconcile differences
with West Bengal Government. | think some attempts should be made to live up to
our promise to give Teesta Waters to Bangladesh. There is a friendly Government, in
Bangladesh, friendly to India. You have to strengthen its hands, and if you don’t give
Teesta Waters, and do other things, | think, we are harming our national interests.
On land boundary, luckily, it is out of the Standing Committee and | think the earlier
it is implemented, the better it is. It is a question of a few villages, whether they are

on this side or the other side; we are large enough countries to be generous and
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our wider national interest lies in the land boundary agreement being ratified and
its ratification is needed. It is not a new agreement that has been arrived at. In Sri
Lanka, luckily, there is a positive turn for India. | hope this is being encashed. | think
foreign affairs officers must be aware of it, it is being encashed, and it is the positive

turn after a long time.

But Indian Ocean situation, in general, should be of utmost concern. Look at
what is happening at Maldives? Somewhere, down the line, | am not blaming ‘A’,
‘B°, ‘C’, ‘D’, the previous Government or this Government, that is not my argument,
| think, we seem to have lost Indian influence in Maldives. While the Chinese are
more assertive in Indian Ocean, we need to be careful about it, and evolve a clear-
cut Indian Ocean policy. | am not saying that we should come out with sort of a
Monroe Doctrine or that kind of a thing, but we should be careful in formulating in
our Foreign Policy and security policy, and give considerable attention to the Indian
Ocean.

On West Asia, we don’t have an answer yet, whether those 39 people are alive
or dead. Two possibilities were thrown up in this House, and the Minister of External
Affairs said ‘that both the versions were there, we don’t know which one to believe’.
One gentleman who had escaped from there had given both the versions. But, |
thought the Government should make more enquiries to find out what has happened
to those 39 people. Their families, in Punjab, particularly, or wherever they are, are
being kept in suspense whether they are alive or no more there. The House should
be taken into confidence as to what happened to them. But, that is not the only
thing. We need to have a clear-cut policy on West Asia. India’s neighbourhood is
not just Wagha Border. Our borders extend from Singapore, Malacca Strait, right
up to Suez. So, we need to have a clear-cut policy, particularly in West Asia, where
we have six to seven million Indians living there. Our oil comes from Shia power Iran
and Sunni power Saudi Arabia, both in conflict with each other. | think you need to
evolve a very active policy so that there can be peace in a wider arc of our own India,
if we want to be comfortable in pursuing our policy. (Time-bell) Sir, | will just take
one minute. | am conscious of the time. Certainly, we have improved relations with
Japan. Obama’s visit has gone very well. But we would like to know whether this
49 per cent of investment in defence, which has been promised, lead to import of

critical technology, which we wanted from America and they were denying us. We
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are not sure of that. The Deal does not say much on that. The Defence Agreement
also has not been released so far, although it was signed earlier. | don’t know the

status of it; it has not been released.

There are some other issues also. There are some questions that there
have been two statements by the companies concerned, Westinghouse as well as
Hitachi G.E. They have expressed reservations about the insurance pool proposal.
Most probably, the insurance pool proposal for compensating, in case of a nuclear
mishap will be accepted. But the companies, which have to give us the nuclear
reactors, they have these reservations. | don’t know how serious they are. Is it
proforma noises they are making or are they real? It needs to be clarified. On the
whole, the visit has gone up very well. | don’t know how the Russians and Chinese
have taken it. We should be taken into confidence as to what is our feedback from

Russia and China on our dealings with Americans. Thank you very much, Sir.

DR. K. KESHAVA RAO (Andhra Pradesh): Thank you very much, Sir. First, | will
start with the last paragraph of the President’s Address, who said that this House is
the sanctum sanctorum of democracy. If that is so, then, this is my complaint and
grievance, which | have been bringing to the hon. Chairman here. This is the Council
of States. There are States with ruling parties and the Governments, which would
like to have their voice registered here in this House. But, unfortunately, even if | am
the eighth largest opposition party, but being one in this House, | am not given that
chance. So, is the Bodo, so is also Nagaland, and so is Mizoram. Mr. Chairman, |
am not making any complaint, this must go to the Business rules Committee where
you must really discuss as to how you would give us that voice which we deserve,
which is due to us.

Sir, anyhow, this is customary that the President goes to us and addresses
the Joint Session every year. Last time when he went, he gave a "list of intent", as
to what he would do and what the Government would do. We gave all credence
to them because we thought they won elections with a decisive majority, so they
would stand by their words. The President Address has mentioned about black
money. Now they are saying that it was only a poll stunt or a poll promise. We did
not know how they were to deal with all the things that they said last time in their
speech. Naturally, when | look at this President’s Address, whether the Government
looks into it or not whether the Leader of the House had looked into it or not, at

least, we in this House are certainly relates to what he said last time. Nine months
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have passed. Has the Government achieved anything? Have they done anything?
It is for them to say. The Leader of the Opposition, Mr. Ghulam Nabi Azad, had
yesterday in a very scathing attack on the Address brought many issues which |
would not repeat in the same tenor, because | would not like to indulge in politics
but nonetheless what he said is mostly true. | would like to say how they are true.
A few minutes back the Leader of the House was talking about the land issue.
| have come later but because he had said it, | would like to refer it. When Mr.
Mani Shankar Aiyar got up and said with emotion that nowhere in the world the
Government acquires land for private companies, Sir, he meant that the private
parties have money to acquire their own land. The 13 Acts to which the leader was
repeatedly referring to were already in place. They are not new laws. These 13 laws
were in place. Mr. Jairam Ramesh said that these might be factored in first and
later within one year they could be incorporated into the Regular Act. Sir, | do not
belong to Congress or to BJP. As it is, even if | had been in the Congress, — | often
took my stand— | would have opposed this Bill even if the Congress itself brought it;
because | would not agree that the land could be just taken by the Government for a
private Party’s use. If land is to be acquired, if land is to be taken for the purpose of
Government use, what we are saying for the infrastructure, what we are saying for
the road, what we are saying for the irrigation dams, nobody would have objected.
If it is for a Government hospital nobody would have objected to that. Even if you
were to take under PPA, keeping land in your name, perhaps something could have
been discussed. But you are acquiring it for private companies. | do not think one
would go and acquire land for a private company through the Government. This is
exactly the meaning of what Mr. Jairam Ramesh or Mr. Mani Shankar Aiyar were
trying to explain to the Leader of the House. The 13 Acts they were trying to talk
about were already in place. They already existed. They were only trying to say
how they could be incorporated or factored into the Act. Sir, as | said, it is very
nice that the Address starts with focus on ‘inclusiveness’, ‘sab kaa saath, sab kaa
vikaas inclusiveness. If it is inclusive policy that you are talking, it has two aspects,
one is social inclusiveness and the other is economic inclusiveness. Our crisis, our
grievance, our complaint is about the lack of, social inclusiveness for the first time,
we have heard, Mr. Yechury reciting from Vedas or Bhagvad Gita or Upnishads
and what not. A student of philosophy like me would like to keep quiet, let us keep

that aside, but one thing is sure that this particular objection in this House from
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this side for the last two days has been on one thing, what is known as a "singular
identity" factor that you are seeking, an identity, a singular identity, you are seeking
for yourself in a pluralistic society. That perhaps is will disturb the very fabric of this
nation and our commitment to secularism or socialism. This exactly has been the

concern, whether religion comes or not, that is how the rich and poor come.

Yesterday, Mr. Sharad Yadav was very emotional. His speech really touched
all of us. 1 don’t know whether that touched you or not. He talked about the people
whom we have not seen and in whose names we come into the House. Sir, people
living in remote areas or like Jharkhand and others, which you are aware, have not
really seen them and, but in their name, we come to the House, in the name of
Janata. Their areas are not motorable. You cannot even reach them. And, we
talk about them! You have representatives for all sections. But for tribals you do

not have.

The hon. President spoke about Left Wing Extremism. | know there is a
problem. The problem has been there for the last 40-50 years. But what have we
done? We have just been talking. Yesterday, when a question was raised here
about naxalism, all the supplementaries, which were raised, were only about the
Armed Forces, how it was being reinforced, what modern arms were being given
to police. Nobody talked about as to how this issue came up; how we must take
them into confidence. If it is a socio-economic problem, you say so, as we have
been saying, then please try to understand what the social problem is. What is
the economic problem that is haunting them? If they are asking for empowerment,
the economic aspect is just only one part of it. Empowerment encompasses many
things. Empowerment means to live with dignity. Empowerment means | want to live
a quality life. That is what the empowerment actually is. That is why we talk about
tolerance, when we are talking about religious issues. | am not trying to dwell much
on this because much has been said about this. The House has expressed this and
we have also understood this. | do not want to go into details. But the fact remains
that you must understand why all these grievance come at all. This is because of
the special single identity that you are trying to seek; this is because of the special
identity you are trying to seek, and give the similar identity to the nation, which has a
pluralistic society. We must really think about it. It is very nice of the Prime Minister

speaking boldly about this. But there are no takers. (Time-Bell rings)

Sir, please give me some more time. | will jump over all these things. The
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Leader of the House spoke about the Jana Dhan Yojana. You say that this is
financial inclusion. It is true that about 13 crore new bank accounts have been
opened. There are already about 82 crore accounts in the country. During last
3 years 24 Cr. Accounts were opened. Opening of bank accounts will not make
financial inclusion. Who is going to service them? These are going to be one-way
accounts. The account holder has just opened the account. He is not going back
to the bank to operate his account. | have got the records of seven months with
me. Not a single such account is in operation. They have just opened them. 24
crore accounts, out of 82 crores, are not operative. All that is happening is loans
are transferred to their account, they go and take that. If you think that this is some
kind of financial inclusion, please try to give a rethinking as to what you should do to

make them operative; how they can really gain out of it.

Secondly, you have been talking about beti bachao, beti padhao. The other
day, when a question was put about this, the Minister said as this scheme had been
approved recently, no funds had been allocated to the States, so far. It is very sad.
It is a very laudable scheme that you have brought in. But when will you implement

it? Nine months are over. Perhaps, you may talk about it in the Budget.

Sir, | would like to take just one more minute. | am not on a fault-finding
mission. | am just trying to say that you have been talking about all these things
but there has been no will for implementation. That is why objections are coming
in. Once you start implementing them, | don’t think objections would come in for
such laudable programme. You talked about housing. How many houses do we
require? Today, there are something like 60 million people who need houses — this
is regarding the rural, and 30 million as far as the urban is concerned. Forget about
it. We had housing schemes even earlier. In this housing scheme, if you have to do
it, what you are saying is it is for the poor. But, you said, ‘affordable housing’. Let
me tell you the definition of ‘affordable housing’. ‘Affordable housing” means multi-
sotreyed apartments with a floor area of 70 - 120 sqg. metres. That means, only
developers build multi-storeyed peaks. That is a private affair; it is not housing for
poor. The hon. Minister was talking about MG NREGA. The current allocation for
the Scheme is Rs.34,000 crores. From 20.4.14 till December, the expenditure has

been only. Rs.26,000 crores. Sir, same way, the mandays created were 34 per
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family as against the 48 average. Likewise, housing provided so faris only 2,00,000

as against, as | told you, 60,00,000.

Now, | come to skill development. Rajiv Mission was there. |am not trying to
praise one mission or the other. About 1.27 crore people had been skilled. Later,
they thought of changing the Apprentice Act. They gave lot of funds.

THE VICE-CHAIRMAN (DR. SATYANARAYAN JATIYA): Please conclude.

DR. K. KESHAVA RAO: You have achieved only 25.8 per cent of your target
in the last nine months. | have calculated it on a nine-month basis; | have not
calculated it on a one year basis. This is how we are trying to go. We wish this
Government Godspeed because you have the mandate of the people. There is a
perception of the nation, not perception of these few people here. The perception
of the nation is that you would like to promote what is known as cultural nationalism.
Perhaps, this will not be good for the nation. Today, | would say...(Time-bell)...
But, nonetheless, you are taken in by the corporate sector. When the land issue
comes, when we say land we are saying private land. Let the Government take
land over for itself; we have no objection. On this, | have many issues. Anyhow,

thank you very much for giving me this opportunity.

SHRI MANI SHANKAR AIYAR: Mr. Vice-Chairman, Sir, I rise to thank the hon.
President for his Address and to extend to him my sympathies for having had to
read out what undoubtedly is the dullest speech that any President has ever had
to make before our Parliament. There was absolutely no unifying vision in it. There
were no long-term objectives spelt out. There were no themes in this speech. All
we had was a laundry list of what the Government claims to have done and of what
it claims it will be doing in the future. | had intended to limit my remarks to what the
President’s Address said. But | am obliged by the Finance Minister’s intervention in
this debate to respond to him as well. He is twisting our position to be one of anti-
industrialisation and anti-urbanisation. Nothing could be further from the truth, but
you cannot rob Peter in order to pay Paul. The purpose of this legislation relating to
land acquisition was not to stop industrialization or to stop urbanization but to ensure
that those who are deprived of their land and their property against their will are duly
compensated. They have not been duly compensated. It is even worse that instead
of allowing market forces to determine who will sell and who will buy, the State

intervenes and acquires land in order to pass it on to private developers. There is
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a doctrine of eminent domain which says that the State might acquire projects for
its own use, not for the use of others. | can understand the State acquiring land in

order to build a railway line or to build a highway or to build a canal.

But | cannot understand the concept of the State acquiring land in order to
transfer it to an industrialist for his private exploitation. There are, Sir, three factors
of production which | trust the Minister of Finance is aware of. There is the factor of
capital, there is the factor of labour and there is the factor of land. Now, when in our
system the State does not acquire capital in order to pass it on to the private sector
and the State does not acquire labour, as it would in a slave economy, to pass it
on to the private sector, by what right does the State acquire land in order to pass
it on to the private sector? What is worse is that a huge amount of industrialization
that is actually taking place in the private sector is leading to jobless growth. There
is no connection whatsoever between the work of big business and additional
employment in the country. That is why despite the staggering growth of industry
during a portion of the UPA rule, which extended from about the beginning of the
UPA rule till about the middle of UPA II, during that period the industrial growth rose
but employment in industry did not significantly rise. What we are doing is displacing
people from this sector that is the most employment-intensive, namely, agriculture,
in order to bring in industry which, by definition, is not employment-intensive but
capital-intensive and technology-intensive. Therefore, there is a real problem before
the country that those who are least able to give voice to their fears are the ones
who are being deprived — by whom; by this Government which they themselves
have elected — of their own property. | am sure Mr. Jaitley would not rest content if
the State were to acquire his home for whatever noble purpose. He would object.
That is why, as a lawyer, he has done so well in protecting the private property of
all his clients. That is how he has done it. So, the same man who, in his profession,
protects private interest, suddenly in his capacity as a Minister wants to deprive
poor people of their private property. And worse still, as our Committee, that is, the
Standing Committee on Rural Development, of which | was a Member, pointed out
that apart from a few Commonwealth countries, that is, ex-British colonies, there is
no country in the world which permits the acquisition of property. There is no land
acquisition in the United States, there is no land acquisition in Canada, there is no
land acquisition in France, there is no land acquisition in Germany, and there is no

land acquisition in Japan so much so that when they wanted to expand the Narita
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Airport, which is the key to the prosperity of Japan, they were unable to acquire the
land around and the court held that you have to buy the land from willing sellers.
Now, in these circumstances, to misunderstand and misrepresent the situation with
regard to the Land Acquisition Act as constituting anti-industrialization on our part
or anti-urbanization on our part is to use the kind of lawyer’s language at which Mr.
Jaitley is so expert. There are real problems that have to be faced, and instead
of using clever phrases, | trust the Minister of Finance would face the problems
squarely. If he is unable to face them squarely, we will put them before him squarely
and ensure that the people of India are not deprived of their property only because

they are poor and only because they are voiceless.

I now come to the substance of what | had intended to say. Sir, if there is a
theme that is available in the running of this Government for the last nine months,
it is the concept of cooperative federalism or competitive federalism. | welcome
— | think we welcome — this concept of cooperative federalism and competitive
federalism and therefore we welcome what Mr. Jaitley drew attention to just now,
which is that the share of the States in the national divisible pool of finances has
been increased from 32 to 42 per cent. But, | think, it is extremely important that
before we fall into the trap of cooperative federalism, we understand clearly that the

Constitution of India does not make India a federation.

In the famous words of Dr. Ambedkar, "We are a Union of States with federal
features" and, therefore, the federation concept has to be married to the fact of our
being a Union and a Union, at that, of States. So, the Centre cannot abdicate its

responsibility to the Constitution.

Sir, | submit that the present Government’s focus, exclusive focus, on Centre-
State relations, derogates from the Constitution, for our Constitution now envisages
three tiers of Government, the Centre, the States and, thirdly, the Panchayats
and the Municipalities. Now, it is astonishing that in a Government that claims to
be devoted to the concept of maximum governance and minimum government,
there is no place at all for local-self government. There is not a single word about
the Panchayats or the Municipalities in all of the many boring paragraphs that this

Government has made the poor President read.

Sir, nearly 25 years ago, this Parliament passed, and the Government

promulgated, the 73rd and 74th Amendments to the Constitution, which now figure as



384 Motion of Thanks on [RAJYA SABHA] President’'s Address

[Shri Mani Shankar Aiyar ]

Parts IXand IXA. Neither minimum government nor maximum governance is possible
unless self-governance and self-government is guaranteed to local communities,
rural and urban. Maximum governance must mean the maximum empowerment of
communities, of local communities, and maximum devolution to communities, local
communities. Although the President’s Address repeats the cliche "India lives in
its villages", the Union Government seems completely uninterested in empowering
elected village panchayats and urban local bodies. It limits cooperative federalism to
the Centre and the State excluding the Panchayats and the Municipalities. | request
the Government to look again at the concluding section of the 1987 Justice R. S.
Sarkaria Report on Centre-State Relations. There they will find that Justice Sarkaria
stresses the role of local governments in meeting the most aching needs of the
people, which is neighbourhood control and supervision over neighbourhood issues
that constitute most of the concerns of most of the people most of the time. Indeed,
it is precisely because the people of Delhi saw that this Government is anti-mohalla
sabhas, anti-gram sabhas, anti-panchayats and anti-municipalities that they have
given you the drubbing that they gave. Learn, at least, from this election that you
cannot have cooperative federalism if you exclude the elected local bodies. What this
Government has done is that it has forgotten Mahatma Gandhi’s injunction, which is
given in Young India of the 10th of September, 1931. | quote — | quote from memory
as much as from my notes —"I shall work", said Gandhiji, "for an India in which the
poorest feels that it is his country in the making of which he has an effective voice".
It is not unless the poorest of this country are made to feel that it is their country
by being given the opportunity of participating in governance and in believing that
it is not this Government but they themselves, with their own hands and their own
brains, who are making this country. And they can feel that only if they are given an
effective voice in governance. Only then will the India of Mahatma Gandhi’s dreams
be achieved. But instead of doing that, what this Government is interested in doing
is replicating the authoritarianism that is evident in the Centre, in the States, to the

detriment of local democracy, local government and local governance.

YRR, Sadqe!, TSR], these are no part of your so-called cooperative
federalism. Sir, it is not enough to strengthen the States alone. What we need, as
Sonia Gandhi has said, is a strong Centre, strong States and strong Panchayats
and Municipalities. What the Government is doing is strengthening the States

which is welcome, but weakening the Centre and leaving the Panchayats
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powerless, which is not welcome. Indeed, instead of ensuring powerful
Panchayats, the Government is ensuring a powerless Ministry of Panchayati Raj.
It has been made into a mere adjunct of the Ministry of Rural Development when

its mandate should cover the entire social sector and all poverty alleviation

programmes. "Hg®T [dHTE" cannot be imposed from above. Ad®T fAHTT Hadh
ERT BT AR, Aaab! HRERT 1M1 218, I gU Ui 3R TRYA| &1 STaraas! A afd
BT @Ry, TMa & wearor & RrTar) 3 Gwr &) 89 @1fggl That would be true

cooperative federalism. Sir, | am astonished to learn from the Ministry of

Panchayati Raj’s written answer to my Question No.113 of 1st December, 2014 that
the Ministry has discontinued their bi-annual State of the Panchayat’s Report.
Then from where will they secure and consolidate information on the country-wide
evolution of Panchayati Raj? How will they be able to check on which are the
States that are moving forward and which are the States that are moving
backward? How will they incentivize progress and discourage slippage? What is
the corrective action required? How will they be able to determine it and to whom
will they transmit it? It is ridiculous that the Ministry of Panchayati Raj should deny
itself the one instrument that makes it possible for them to understand and
evaluate what is the progress of the third tier of Government across the length and
breadth of this country. Similar, Sir, are my concerns about the Annual Index of
Devolution prepared by the IIPA. We don’t have any information on whether they
will be continuing that practice and, if so, they will not be able to run their
incentivization schemes. So, what this Government is doing is fixing on how to
make the States as authoritarian as they are making the Centre without any regard
for what are the institutions of governance and Government at the grass-roots
level where the people live. They are interested in devolving to other
Governments; they are not interested in devolving power to the people or to the
institutions of the people. We are, Sir, in imminent danger of reverting to the pre-
1993 position on Panchayati Raj. That would be a blow both to the Constitution
and to the pattern of three-tier federalism envisaged in the amended Constitution.
Sir, it is good that the Centre proposes to reduce and rationalize Centrally-
sponsored Schemes as stated in the President’s Address. This, Sir, was an
initiative taken by our Government and | hope the present Government will transfer
social sector finances and responsibilities to State Governments, but not at the
expense of the Panchayats and the Municipalities. In December 1992, by-passing
Parts IX and IXA of the Constitution, this Parliament took a giant step forward to

making ours both the biggest and the most representative democracy in the world.
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Sir, we have since elected some 32 lakh representatives. | have to underline
that figure. We have elected 32 lakh representatives to our local bodies, compared
to a mere 5,000 in Parliament and the State Assemblies. Sir, nearly half of our
elected representatives are women, that is, approximately, 14 lakh women, of
whom approximately one lakh are Presidents of their respective Panchayats at the
appropriate level. There are more elected women in India alone than in the rest of the
world put together. This is an achievement without precedent in history and without
parallel in the world. And yet, in the cause of so-called ‘co-operative federalism’
and reducing Centrally-sponsored schemes, this Government is sidelining these
elected woman representatives instead of effectively empowering them. And,
the same goes for SCs, OBCs and STs. For SCs, local bodies ensure electoral
representation at each tier of the Panchayati Raj system proportional to the SC
population at that level, plus reservation for SC Chairpersons; that has resulted in
some 86,000 Scheduled Caste Chairpersons in this country. | am particularly glad
to notice that there are some Members of the BSP among us. Please note this.
What Panchayati Raj has done for the empowerment of the Scheduled Castes is
more than what has been done by any kind of reservation in any other sector. For
OBCs, the States have been enabled to make appropriate arrangements. For the
Scheduled Tribes, in addition to proportional representation, in all the districts, all
the blocks and all the Panchayats where there are tribal populations, we have the
PESA, the Provisions of the Panchayats (Extension to Scheduled Areas) Act, 1996,
which guarantees exclusive Panchayat powers to the Scheduled Tribes in all Fifth
Schedule areas. But, instead of making all this part and parcel of three-tier co-
operative federalism, this Government has pushed Panchayati Raj into the wings.
(Time bell rings) Sir, | need only a minute and a half. The answer given yesterday
by the Home Minister to Shri A.U. Singh Deo’s Starred Question No.16, shows
that PESA plays no role whatsoever in combating naxal terrorism. What a shame!
You cannot have maximum governance by neglecting the poorest segments of
the population. Co-operative federalism, as defined by this Government, is only
imposing a crushing burden of bureaucracy on the aam admi. The Centre is opting

out of its duty of ensuring grassroots empowerment.

Sir, the Fourteenth Finance Commission has granted an average of %20 lakh
per year to every Panchayat. That is nothing. The cost is almost equal to that

of building one community hall. Therefore, additional monies have to be directed
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to the Panchayats by the Central Government. Equally, the Central Government
has to incentivise the States to direct further sectoral financing by the States to
the Panchayats. How can any of these be done if the Centre does not regard the
Panchayats and municipalities as integral to the three-tier system of co-operative
federalism? We need money for all these things.

The new NITI Aayog has the Constitutional obligation to take into consideration
the development plans of District Planning Committees, mandated by Article
2437D of the Constitution. All this requires the most careful implementation of the
recommendations of the 2013 Expert Committee that | chaired. But, from what |
can make out of the Questions of the Ministers of the present Government, there is
little or no progress on this front. Instead, under the slogan ‘maximum governance,
minimum government’, the Central Government is deluding itself, misleading the
people and is derailing inclusive Government. That is why | have no trust in this
Government. The sooner it stops writing the President’s Addresses, the better for

the nation.
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SN & DherdTel b A 8l g dI] ST arecl! B, g I9-9 [ gy, fhsaal
FoTl fiefl? R 781 fielt a1 & d& ot firerft ok w1 a8 fgwm U4 & Fofan
TEIM? IS 919 9 SIFYAC b AH | TR 7 0 A A I 8, I 89 ST
I8 & [ EGI & 3iex I8 Aldbaial T ANl Dl =TI faelT g a1 AHITS =T
fraT qTQarm? a1 7! ST g b AR fell ITQIT 3iR AT I7eh! IR IR IR aRTER] bl
& feetr argam?

AT SUAHTIET G, #RI 1 2ehT 2, 374] HIART IR Sif 1 &g v 9 fb i
gAY, et f57ep H1 o1t fopar, < I ugell aR T8l &1 agd Aldl Usel o7 ol 4
dlg F9aTI & ANl DI T8l A exterminate fHIT TRIT, I IBT H TR AT AT, ST
S | ART T, I8 9§ s 9@ e g & 18’ g f&an T, o et et
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RINEREEINEC

B o1 8 b el I8! PeTil EgwI & 3fax 37d SIaRT Al 781 S1exTs Sl 8?2 Uh-Tdh
PP B YT B TR 911 1 T&T 21 3771 Gl gus AR I8 2 {6 19 99
&1 foran <1 31 &, <fe St fifed f2d €, S &t =1 9red 2, S781 310 @il &
Tl gRM| H SIS Q1 TS § b 2006 H I H 3 ST PHeelaq HRIAT TIT, I dl SHdT
Sifer & fEgail =1 Tt Sfar & fEgail ol ARl SRS 3 2008 H S Heela™ HRIAT I1-41,
SqH Al St STf & fEgaft =1 Il STy & f2gall 1 /R $Aioy ART Fife 9 sarsal
B YR PRAT ATE I8 9, AT ARG HAT RT 82 B BT Ah A HI1 & 3R R §9 G Dl
Tfaferat oM 9¢ I8! £2 ARXBR TP AM Sa+l ATER SR AT FT A8 B I8!
8?7 PEI A Hel A oF ¥F gRIT B a1 AT 2, A1 84 39 I1d IR TR ST gsdll 2 b
MMRER §HD! ST6xd I IS I81 87 HIpT (el 8 Egwi ol dda R foram &, it e
& EGRIM & 391d X B 1, HIdT (el & 98 AT B B1, Sl {Uwell AP T8l B
Heb!, R b fEgAT o1 3114 1! Gai 81, EgRT &l STar il 811 Sil 377 arelt
Uit 8, 78 ST &, SUD] DA X B¥ U WERT fAcl, SHD! 3 a1 b Uil B AW &l
HP, A1 TSI 31ofa ot a1 2, 1151 99 g1 59 91d W 81 =12y fo fgea # a9 |
H 3MS AN AR 3R TR B 8TeAd 7 Sl 32 &, 9 RGRI &1 Alsel a1 8141 A1(2Y?
BN QRAI - DIs el T8l HIl 5 @l = Afder 991 § 989 @l off, I='[ Egw
P T FHISTATS], THARYET TURTSY & YR UR TATIT 3R AT T fob ST @il al
HiehT T, T ST AN IGIAT SQIT 3R T [ YT, ST A aRIEY] b A1 TS
BT 3TST S1d 84 Yol AISIR &1 3R 9¢ X8 €, <l 95 1 =ioi U1 311 W81 &, [Tt 84
TR { g1 81T {5 Pel g8 R Sl ol [aRYRT 8, ART S IR a0y e e,
I HIBIATSS Al 78] PR BT 8?7 31 TSI BTN §S, STd A1 HETT H3A1 STt b Y& Bl
PR FA1 gl OTd AARBT b EART T8 MY 9, IH FAIR TR ARG TG AT SHF A
ST g UBHT AT, J@ERIT H IHD! HilT-HifT BT =i gs1 qs1 Thel® gs AR Js1 & 781,
fEg&IT & 98 ¥ AN Bl 39 a0 A dPhellb gs (b ARIR FAT J el {7 S 8T 872
Wfp ISP q1g 519 JIARI H WaN Tl Al J31 U1 el fb IF & Dl aIoiR H el
T TR 3R AR BRI AT AIG IR BRIS BT H 98 11 g1 27 &hell & b fegwam
B AR IR TEIS B dTel il 89N F8IGR AP ...

fedft 7 9@ Mol & Bat Swe Ft Ff @d<d g, o 7 <f 2,
fEg T & AISTaTHl P! Fe! 3RS &A1 ST Aep, feg=aa &1 Wel IR<1 73 han <1 b2
3T 3 HaTel B4 e IR AR PR W2 &, S g1 qaTdll - 89 U dRTE IR AThR TSl
R fan 8, Sf8f W &4 MTad w9 A I8 T8 ST IS b &4 ST 8i 8, 89 B8l Sl
e 8, B9 BRI 31 8 3R 89 1 Qw1 R 81 A1 SUGHIede] 9eied, 931 ol & b
TGS T aTaT 14T 37ERT B
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Time is

over.

PO AFHR W : WY, S! e W

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Maiden
speech is for fifteen minutes. ...(Interruptions)... ... (Interruptions)... Your Party has
no time left.

7Y < gerer gt : W=, § o e Wi, § Sed] WH PR N (FEEH). . W,
PUAT 31 AU GTT BB DI HIhT TS| HI Il 2 b ATGETT 1 araT 379} 37eRT 8 3R
fEgwIM o IR TRl B ST H 98 IATd I 8, 98 MS © Sl iR g Bl
3R ¥ el TET 8

HIEI Heled, PO 9T U Y31 d1eR ST Bl il [¥efl| e MRT 431 a8 fHal
I g3l Pel, AR g4, 31T S8l § Y €, 98 G=dl 1 Fa’] YR G 8, Harred
<RI SR WTel QRIS et 31T et <11 o, farer 3, w7 4, 1fore 3, arst faei
#H, 2fef # 9<1-a<] REd 81 W81 oY, I gad RT BT QR IR MATRAI] Bl TR e
#H It X8T ATl hael &1 &SR ATl §U &1 JRIY A S Bl AR I911 &, 91 D1 [ febar
2 3R I FEWN 9T srefegaen &1 fIari fan g1 oot R &1 Sl 789-H8 &1
TR 2, 98 OX) BT a9 $a] Xg--98 BT WK &1 S I8 9147 {h 89 -1 [=di B3
& qrgofe W S P T9d B, SH IR GRAT IR I AN IR WG B &, Sl T <l pavd b
ATV Y € AT 3 GRA O G NNl b A §Y &1 9 diet, fivex 99, I8 e a
3T AT BT AT F1 MY ERA DI T YR IRIAT F AN 51 ! Rifderssrer gt
DI G R RAfAATg s g1 amdd FWR a1 FeR) B f6 g axedl ) 578l #E
39 B, Thell® g, PHGRI 5, AR 8, 31T I7d! Haq By | lfh 39 g1 I8 Ia18Q b
g1 QR IR B gY I, S QR BRSS B gY 1 oS U It ofra,
AR, SBRT, SAT TR, AU H Sa1] THR, S IRIEN — I8 | 3T Ib qTb!
FiT 2 H 3TYP AT TSR HIAT AT g b Gl T1 GabT &, &I g1 AT 7T b
g TIRT fEg™ & IR | T ST &, Jord g8 1 SHIe Y I81 & SR § 99 R
AT A& & fob BH AT JARER AT s TY? S FHTS A1 4 F1erd 81 dTell T
o1, i1 g1 ST DT IR T DT AT, 31T g8 |HIST AR H RT Sl T8 2, ATa],
qoIg § 1 Sff X1 82 9 ol @ b po anl |, dufed ani |, @Rl ani |
eI 1S I, S S9 A FTferd 814 dTell 1S AT, AT BT Tl < aTell
XTHTST 2T, TSt | FaTferd 819 aTel AHTST 947 {31 3R IRai-dhRie! A Bl FHIST 3R
D! ETRAT I Jad BReh, IHDBT ST ILAT H SR IS A qTER B 371
31t & 1t g R @ &, &9 IR ¥ T ard HRAr AT 8, VT g9 fawmd v
RE1 81 AT H 9 AR WX I8 HEA1 B & .|
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THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Thank you.

Please conclude.

SHRI RAVI PRAKASH VERMA: Sir, | am just concluding. #<T AT & f5
TR T IHAR & A1 3712 GIRI B 3R TG, FH 11 AT b TRBR & T AP
BT € A MMfd GuRT B SToxd g, fdh qR1 g #, Siet ®8l W a1iers
GUR A fHY T &, SHD Tl T R =TRie FoR ATH WR IR o] fHY 77
&1 TS g | UeT~Tes (RART U 8 3 Teb-Tep BT I BRI b [T THUT-THYIY
ﬂ”ﬂﬁl@aﬁwlﬁaﬁg,suomotuwiﬁfﬂﬁgwﬁﬁwglwmﬂﬁ
JNTST STRevd TSl & o 8% &7l 3 AfawRal & a1 sufafieat & fsd) +ff avg & 996
TR IGHT & difh bls BTH = Bb| Sl IR &I R 7, S99 W B = |81 21
FeaTs U8 € b 3T B B (RART AT a1 g 8 1o el &l =gy 781 et o1 <87 2
TE et T 3R AT Sitas # WY 3MaH! &l =1y e § ga-1 St gar & & swat
HHAS & GH &I ST B

I8 <! HEaqul 91d © P e BT RGRIE I@dHY, SHS! 1T 7 el Teh, SHD!
TR (Teh GR&T 1 el Wb, ifchT a8 3reHl, Mfdre YuR & ST I SRIHH 8, S7H 3791
et gFfead s

THE VICE-CHAIRMAN (DR. E. M. SUDARASANA NATCHIAPPAN): Please

conclude. | am sorry | have to call the next speaker.

7} IfS TBTeT G < IS I IS b BT W) FHST H T8 M| BIAlh ARBR 1 37T
9 A PV B B Bl B a1, (BT 2, Afdh I8 Iradfdd wU & b gAR fagm 3 S
JH 1 T 81T, competent 81 TAT BIdT, Tl G &I 2 b ARBR Pl ST AN e
T AT AT o FHY Wb [EGRIT bl ST bl ALTRRATT H T 7T 81 3T 67 a8
P 915 W I SRR BT ¥gdaR ®, § $9d1 locking mechanism & dXIdp o AHSIT gl
31eHl 1 AT RN H lock BRP IWT AT &, de-politicize  HIeh T 1T 21

THE VICE-CHAIRMAN (DR. E.M. SUDARASANA NATCHIAPPAN): | am sorry;

| have to call the next speaker.
37t 3fa gt AT : R, H Prarefs PR XE1 gl H AU fIg3i uR B a1l Bl

THE VICE-CHAIRMAN (DR. E.M. SUDARASANA NATCHIAPPAN): | am bound

by our rules.
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it Ifa gepTer At W), § gr=y {9l W B 9 BRAT A1EdT g1 W), Aedls df I8
...(CTIET)....

THE VICE-CHAIRMAN (DR. E.M. SUDARASANA NATCHIAPPAN): You have
to conclude. You will get a lot of chances. You are speaking well. You will get another

chance.

3ft = wepTer T TRER BT S SRS B, 98 37T TAR A O AT UGT B

Y&l & 3R I FaTall P STdTd 84 AXPR H T8 8| IR, J31 U 1 95 ATh-AIh HEl
%%ﬁwﬁWWpolitical issue 1 oRIT ATHS H TRIE! issue %711?[?4'%“%%
productivity el issue ©1 T Y &7 T € 9 under productive %@?Wiﬁw
gifeifed oI 3@ gU, & 1G] &I, ST fiwgear 3 4T ol 2, 9 T productive
resource ¥ Bac HR & fIT BficHc BT I1fRTI RGN T ol © b o e 2l
ARBR B AT T AR AN SHDBT A9 ST AT RIS GR Y| fR=g T H IIet
R 1 Wl el & FveH &1 Wdl 81 g & 3fax 1947 H TRIa! oY, 1 98 3USil &
BHROT A, R JMTST 2015 H RIS 2, T SHBT BRI AXBR DI Teqd Hiferai &l gl

THE VICE-CHAIRMAN (DR. E.M. SUDARASANA NATCHIAPPAN): Okay,
please sit down. Next speaker, Shri Sukhendu Sekhar Roy.

i} 3 FrepTer T TR, H Hrcfs bR Ve gl W U 9gd | g €, oMb g B
DI &1 H 31T HIEgH A ARBR 3 MU HRAT 18 g [ 3R ARBR Ig STd] B el &
b BT NS 9 BT 7, a1 89 9 910 &I dR% 3G Wdd o 38 & [ IRPR BT
G U] h3H TR 31X TSl STATHE &b $HUR I8 SITGT 9T A1y TR, 3R] ARBR
A TP G IAE & b 319 T8 1 M1 & b Fgar 3§ 1A U faweH o &l
Sl B8 YUTTel! @1 RIaT def REl 8, S Ueb 7 qU1 a1 Bl a1 1 &, il TIdl b g2
&, STDT 37T foret B el SiR S vt ST & g2 B, ST el e o) e €
ST REl 21 g9 oI @ b g R Saret ger arell T8l 81 IR, Rgwi™ & aeai & a
discrimination &1 Y81 &1 # SRIE &Rl § [ ISR S {511 STagHE o TS 8, 394

EEERKEISE TR BN Hel Jg Tfe ESEESEASE i poverty versus productivity Eil
S 989 7, S 31T 9¢T¢ S &I SToRd Bl

THE VICE-CHAIRMAN (DR. E.M. SUDARASANA NATCHIAPPAN): Okay,

thank you. You have already covered the points. Kindly conclude.
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SHRI RAVI PRAKASH VERMA: | am concluding. WX, § T& d1d 3R dal
qTed] g [ g™ &1 Sl Sl U1 &1

THE VICE-CHAIRMAN (DR. E.M. SUDARASANA NATCHIAPPAN): | am sorry

| have to say nothing will go on record.

SHRI RAVI PRAKASH VERMA: Please give me a minute more. | am just
concluding. ¥R, ST T WM d1d H I8 Pe1 aredl g [P IRER - Aletiail & ufkT
AT U ASTRAT fERATAT 81 #R1 I8 AT & & ST ATy He=d &R I8l ©, B DR I8!
g, 3o # offft g8 €, I AN ore &, oifh Sl erswas® 2, il hifel &l 89 8,
FIT D! Harslt BT Aw i &1 FHM? I 5 progeny AH ARl &, dedi Bl
HEPR <<l 5, Al BT 89 a1 & AR ST STAIHE B H U1 g1 NG <l &,
S Tl T § 6 3R WRBR $HD! THRAN, neglect B, Tl ITH A1 T B

qreT?

THE VICE-CHAIRMAN (DR. E.M. SUDARASANA NATCHIAPPAN): Okay,

thank you very much.

7} XF et gHt: W), H U I1d BE bR AU A1 WeH B o1 T8l g

THE VICE-CHAIRMAN (DR. E.M. SUDARASANA NATCHIAPPAN): Okay,
thank you very much. Please sit down. Kindly oblige. Nothing will go on record.
Next Shri Sukhendu Sekhar Roy.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Mr. Vice-Chairman, Sir, the
President’s Address to the Joint Session of Parliament has lost its significance over
the years, as it appears that it has become an empty ritual, and the President’s
Address which is being discussed now is not an exception to it. It appears that
the President’s Address is something like a report card of the Government to the

parliamentarians.

Sir, at the outset, | would say that if one gives a cursory look at the President’s
Address, it would appear that this Government is not a game-changer but a name
changer, as rightly pointed out by the hon. Members, particularly the hon. Leader of
the Opposition, and how the names of different schemes have been changed from
the previous Government’s projects to the present Government’s projects. | don’t

wish to repeat all that.

Sir, | wish to quote just one line from the President’s Address, ‘Inclusive
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growth covering the poorest of the poor is my Government’s top priority’. If the
Government takes it seriously, then the Government ought to have considered the
UN Millennium Development Report, 2014, whereby the Report had assessed that
40 million of Indian citizens are the poorest of the poor and they constitute one-third
of the poorest of the poor of the world. This is the situation prevailing in this country
and still, the slogan of inclusive growth is being chanted by the new Government
without envisaging any definite action plan to help the poorest of the poor who are
living in sub-human conditions. We have heard this slogan over the years and now,
a new slogan ‘maximum governance, minimum government’ has been echoed in
the President’s Address, referring once again to the poorest of the poor. This will
continue to be a hoax, | repeat, this will continue to be a hoax, until and unless the
basic conditions of the poorest of the poor of our country are improved within a

definite time-frame.

Sir, the President’s Address mentions about a Government initiative called
Himmat to ensure women’s safety in Delhi. Subsequent to the Nirbhaya incident
what we find in Delhi is that the atrocities on women, particularly incidents of rape,
have been increasing alarmingly every day. The other day, even a Japanese
woman was not spared; she was gang-raped in a moving car in the National
Capital. What impression would the foreigners have about the National Capital of
Delhi and the country as a whole when such incidents have been increasing
alarmingly every day? ®Riife R &I TSI H AfRRN B B Aw 81 8, sHfey
AR g 3 YR @ Bfd @R9 81 38 B

Sir, the President’s Address refers to legal reforms and setting up of the
National Judicial Appointments Commission. This is another half truth because
the Government of the day has not yet issued any notification about the setting
up of a National Judicial Appointments Commission, for reasons better known to
the Government. There is no mention about the non-issuance of the notification
for setting up of the National Judicial Appointments Commission in the President’s
Address.

As a result, the system which was going on for a long time, over the years, at
the whims and fancies of certain judicial officers, is still going on. Even in today’s
newspapers, we have found that one High Court Judge from Odisha has been
elevated to the Supreme Court, and the Law Minister justified the earlier situation,

which is being continued even today, without adhering to the Act passed by both
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Houses of Parliament, that is, the National Judicial Appointments Commission Act.
This is because the concerned Ministry has not issued any notification as yet. That

is why the Act has not been implemented.

Now, secondly, so far as judicial and legal reforms are concerned, what
about the Judicial Accountability Bill proposed by the earlier Government? So
much has been said about judicial accountability. In so many quarters, it is being
discussed. But the President’s Address is conspicuously silent about the Judicial
Accountability Bill which was proposed by the earlier Government. Even those who
are in the present Government supported it like anything. Sir, we always stress the
need for administrative and electoral reforms, and | am sorry to say that there is
no mention about administrative and electoral reforms in the President’s speech.
To our dismay, we have found that these matters have not found any place in the

President’s speech.

The President’s Address has a tall claim about the formation of NITI Aayog.
After eliminating the Planning Commission, NITI Aayog has come in. | am having
copies of the 1950 Resolution of the Central Government, Resolution No.1 P(C)/50
dated 15th March, 1950. This is how the Planning Commission was formed by
the then Government, the first independent Government of this country whereby
the Planning Commission was given certain powers to exercise, like, not only do
planning for the country but also make plan allocations. But now this NITI Aayog,
which has been formed on the 1st January this year, says that a group of people with
authority entrusted by the Government will formulate/regulate policies transforming
India. But as to how this transformation will be effected, there is no guideline or
anything which has been said in the features contained in the NITI Aayog. Sir, it
has been stated that all powers, financial powers, about Plan allocations, will now
be exercised by the Finance Ministry. The Planning Commission was a separate
body. They used to work independently so far as planning and plan allocations
are concerned. They used to make recommendations to the Government and the
Government was empowered to accept any recommendation or not to accept or to
amend some recommendations. So, after several discussions with Chief Ministers,
etc., the Planning Commission used to formulate the Plan of the Government of
India and go for allocations. But now, Sir, the allocation of funds has been entirely

given to the Finance Ministry. Supposing in a given situation, a political party ‘X is
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in power at the Centre and political party Y’ is in power in one of the States, if the
X’ party, which is ruling at the Centre, and the Y’ party, which is ruling in the State,
are politically opposed to each other, it may so happen that the Finance Ministry of
the Government of India may exercise their powers on political considerations to
deprive benefits to that particular State.

As It happens sometimes and we have enough experience about it. Therefore,
propriety demands that the Finance Commission, which is a constitutional body to
look into the financial matters between the States and the Centre, should have been
given a permanent status by amending the Constitution and all financial powers
allocated to the States ought to have been given to a constitutional authority like
Finance Commission and not to the Finance Ministry of the Central Government.

This way this Government has usurped the powers of the people in other terms.

Sir, I now come to the other point which has been referred to in the President’s
Address. The Address reassures that the Government is committed to stop
generation of black money, both domestically and internationally. We have heard
enough of it. We have discussed enough of it. | will now tell you a small story of
one of my distant relatives, who was a Government employee, a Lower Divisional
Clerk; after retirement | have found him going to the bank twice or thrice a week. |
wondered why this gentleman is going to the bank twice or thrice in a week. So |
asked him the reason for his going to the bank. Very often he said that he was going
to check whether . 15 lakhs has come in his account or not. | don’t know who has
told him. But this is the story about the middle class people, this is the story of the
general people of my country because according to them a very powerful gentleman
has assured them that . 15 lakhs will be deposited in each and every account of the
Indians because they will bring back the black money from outside the country. And
whatisthereality? Allwe know is that a single individual said that whatever information
that he has given, leaked for Indian Government is only one per cent. If the Indian
Government contacts me, | can give him 99 per cent information about the black
money deposited in different accounts outside this country. What is the net result?
Has the Government taken any action to contact that gentleman and to have more
information about it? | even put a question in this House and the reply was evasive.
Sir, now Namami Gange is another nomenclature. It is a Sanskrit nomenclature.
All right, nobody objected. We must go for Namami Gange, but the Central Water

Commission of the Government has ignored the fact. Even the President’s Address
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has not mentioned that the Central Water Commission of the Government of India
has recently raised an objection. What was the objection? It is because the Indian
Government has signed an MoU with the Australian Government, which is effective
from 2015-2020, /.e. for five years and that they will go for preparation of Ganga River
Basin Master Plan etc. for Ganga rejuvenation. Central Water Commission objected
before the MoU was signed. The Central Water Commission categorically objected
on the ground that India’s water security would be at stake. Why will the National
Water security be at stake? The reason given by the Central Water Commission was
that the hydrological data of Ganga is classified and once this Australian Government
agency comes for this survey and other things, then, all this classified information
will go into the hands of the Australian Government and you can understand what
will be the impact. That is why not Trinamool Congress, not any other Party, not any
other opposition Party, but it is the Central Water Commission which opposed tooth
and nail. But, unfortunately, the Government did not adhere to the valid objections
made by the Central Water Commission. It may be quid-pro-quo; | don’t know.
Now-a-days, something is going on behind the screen between Australia and India.
So, it may be a quid-pro-quo. | cannot rule it out...(Time-bell rings)...Sir, | will take

only 2-3 minutes more.

Sir, the President’s Address highlights the visit of the Chinese President. The
Address also says, ‘...the historic visit of the US President.” What we have seen in
the aftermath of the visit of the Chinese President and the US President? On the
other day, the Indian Ambassador in Beijing was called by the Chinese authority to
protest about the recent visit of our hon. Prime Minister to Arunachal Pradesh! This
is the outcome of the Chinese President’s visit to India. Our hon. Prime Minister
visiting a State, which is an integral part of India, is objected to by the Chinese
authority by calling Indian Ambassador in Beijing! So, this is the mutual relations

that we have developed.

J TR 3715 H Slel § gcl, BH Sl H I8 QT, Fa <l ol b ISP
ST &1 Fhelr? ST TS I8! el fb AR S Bl I8f elTdr
gHBT &1 ST Re] & 6 JFR geT #3ll Srovuad Uawl | &i 19? 3R | BHR o 4
AR TG W31 B8l S, Baf T8l S, SHD] T IR FATRET T BRfi?
T JATST T BTeld UaT &I T 82 <ifbd 8 President’s Address ¥ forad € &
<al, faqef gl 9 g9 R foae 312w §UI So, this is the situation.
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What about the US President. We all know what he had said. He said that
religious tolerance, age-long practice of religious tolerance in India should be
maintained at any cost. What is the programme for maintaining religious
tolerance? It is ‘Ghar Wapasi’? TAR BT A 19 IMETHT S IERIRT &R 109 U,
A1 I8 BHP] $© YeId AU iR 89 “BR qra=dl’ YU =Rl 98 “OR argdr
AR &RIT 87 98 YR & b Saval! el & &+ I 95 &I 3R 7GR VAT O™
Helq i DI IG1H BRI Y TG BRIDHH, Biol YISl & Sl other associates T,
ERRCILIC AT A

MR. VICE-CHAIRMAN (DR. E.M.S. SUDARSANA NATCHIAPPAN): Please

conclude.

SHRI SUKHENDU SEKHAR ROY': | am concluding, Sir. EARI GX®R WAL
RE!| O “OR I YU I X1 B, A1 SHRI ARPR WML RET -7 <l agd a1l
DI SIIH 21§ ARE AGR TN DI ITH] DI URATE Bl ST I8 & I B AR fwar <1
TETR? T BR IO B AT T AT 2 3 AV R AT 3T & & ORI H S
PO B3I, IR ARG dle & 918 Sl BTeld JaT 8¢ o, 39 §HY Sl SX UaT gal
o1, T8 SX 319 fh I 91U 371 R8T 21 I8 “BR aIgdl’ el 7, I8 S a9l T,
AR 9P IIN H President’s Address H 8 81 &8l 1T B

Now, | would like to conclude with two sentences from a great poet, not from
Bengal and not Gurudev Tagore, but a great poet from Punjab who was respected
by the entire country during his lifetime and even today by those who have interest
in poetry always go through his poems. 9 S ¥ fored 9}[, R 7 forgd 9:T,
AfhT S9!l I\ # 3T fh my poems are like wild flowers without any

fragrance, because people cannot understand Persian. Therefore, he started
writing in Hindi and Urdu.

9 fa=l 3ik I e o fored A1 S8 T for@r? agd ST Ugel S8l
SIREE]D 9T, | quote from his couplets:

"ghTel 991 SUSIP &,
A 9161 A AIE oIl 8
RESINEACERISIGIERIN
fhRQR T TITS &4 T HebT "

AR, H 37T 95 I HIVOT YA TSI gl H 40 AT A Y 31 T I ISTAIT H
%, 3T S 9gd & AT WY €1 89 9gd o WINUI g9 b ©, 9gd o 9N g9 W
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g 21 S AN IR & ST 9 T 7, T 37 T fBeaR & Mol 78 a9 9 2
<ifpT 9 fazar 32 € 5 9T 56 $9 @1 B 2 3R 89 9IRA &I 981 971 1R 8-
IO UTTH A 89 AR B Pl el <411 Igd-agd g=gdia|

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Shri
Zhimomi, you have got five minutes to speak.

SHRI KHEKIHO ZHIMOMI (Nagaland): Mr. Vice-Chairman, Sir, the House
is far from the required number of quorum. Yet, with the time concession, | shall

speak and five minutes’ time is not at all enough.

Sir, | rise to extend my support to the President’s Address moved by the hon.
Member. The President’s Address to the Joint Sitting of Parliament sends out a
message to the nation and | support that. At this juncture, Sir, | also would like to
express my regret about the non-coverage of paramount issue of the North-East,
that is, the growth of insurgency in the North-East. Sir, the Naga political issue is
alive in the country for the last almost a century. Yet, the successive Governments
have failed to address this. It is very unfortunate. But, at the same time, there are
Statesmen Prime Ministers, who met representatives from the Nagas. The first
Prime Minister of India, late Pandit Jawaharlal Nehru, could understand the political
issue of the Nagas and he felt that the military operation was not an answer to the
issue. He recognized it as a political issue. Then, the process of political issue was
started by creating the State of Nagaland as the 16th State in the Indian Union.
Unfortunately, after the death of Pandit Jawaharlal Nehru, for a period of thirty
years, from 1967 to 1997, ceasefire was broken.

But, in 1997, the statesman, Prime Minister, Late Shri Narasimha Rao,
gathered all the courage and invited the Naga freedom-fighters to come to their
neighbour-side table, without any condition. That encouraged the Nagas to enter
into the ceasefire agreement. The condition was at the highest level, i.e., the
Prime Minister-level, in the third country, involving the third party. In the process,
the second ceasefire was concluded between the Nagas and the Government of
India in 1997.

After that, the healing touch was given by Atal Bihari Vajpayeeji. The

statesman Prime Minister realised that the Nagas need due recognition based on
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the Naga history and the uniqueness of Naga history. That arrested the minds
of the Nagas, the magnanimity of the then Prime Minister. But, unfortunately,
the ten years of UPA Government could not take forward the issue to a positive
conclusion. Maybe the coalition constraint of the ten year UPA-I and UPA-II could
be the reason, because on both the terms, there were many ayaram and gayaram
Members and at the same time, there were ayaram gayaram political parties
also. So, maybe, due to that constraint, the UPA-I and UPA-I| failed to address
the issue. Out of 13 Prime Ministers of the country, the first Prime Minister, Pt.
Jawaharlal Nehru, the second Prime Minister, Shri Narasimha Rao, the third Prime
Minister, who was the 11th Prime Minister, Shri Atal Bihari Vajpayee and the 12th
Prime Minister, as | have mentioned, may be due to coalition compulsion, could
not come to a logical conclusion. And, now with the 11th Prime Minister, having

overcome ...(Interruptions)... ... (Interruptions)...

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Mr.
Zhimomi, the time is over; try to conclude it.

SHRI KHEKIHO ZHIMOMI: Yes, Sir, | am not going to utter even a single word
that my colleagues have uttered. As the new Prime Minster has absolute majority
in Lok Sabha and since the problem is an initial problem, on the approach to the
Naga political issue, | fully expect, and appeal to the hon. Members, that there may
not be two opinions on the Naga political issue, as it is a national political issue.
The Naga political issue is known as the father of all insurgency in the North-East
and also some other parts of the country.

It is high time that the issue should be addressed. It is dragging for 18 years
with more than eighty rounds of talks. | only remember in my childhood the story
of Hundred Years War between the English and the French. Beyond that, | have
not heard that a ceasefire continuing for 18 years. It is the eighth wonder in the
political approach.

Now, Prime Minister Modiji has made a good beginning on the footprints of
Atal Bihariji by giving recognition to the genuineness of Naga history.

THE VICE-CHAIRMAN (DR. E.M. SUDARSANA NATCHIAPPAN): Try to
come straightway to the main issue.

SHRI KHEKIHO ZHIMOMI: | have congratulated the hon. Prime Minister on
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behalf of my State and my own behalf because he has exempted Dr. S.C. Jamir,
the Governor of Odisha, who was a UPA appointee. But, based on the footprints
given by Vajpayeeji, he was exempted from the general punishment, | would rather

say the Spoil System. We appreciate it. We are seeing a good beginning.
(MR. DEPUTY CHAIRMAN /n the Chair.)

Sir, the support of the hon. Members of this House and the love of the nation
will help us to jointly work and the century old generation issue may be given the
final touch.

Secondly, the most important issue is the border area people. Be it the Tamils
in Sri Lanka, be it in the Western front, be it in the Northern front, (Time-bell rings)
or be it in the Eastern front, the border area population should be treated equally,
with the treatment given to the other population of the country.

MR. DEPUTY CHAIRMAN: Please conclude.

SHRI KHEKIHO ZHIMOMI: Because the border area people have been
alienated. The Disturbed Area Act is not applied to the border area States. The
Disturbed Area Act of 1985 has been enacted especially to be imposed in the
Northern State and the State of Nagaland. We are born in that climate.

MR. DEPUTY CHAIRMAN: Now, please conclude. You have taken more
than the allotted time.

SHRI KHEKIHO ZHIMOMI: The fear psychosis on the part of the border area
people is certainly there. So, it should be compensated; be it Kashmir, be it North-
East, be it anywhere. The alienated people should be compensated, brought to
the mainstream and that will be the greatest army for the defence of the country.
Thank you, Sir.

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform Members that the Business
Advisory Committee in its meeting held on the 26th of February, 2015, has allotted
time for Government Legislative and other Business as follows:



